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LOK SABHA

Friday, 14th February, 1958.

Sv—

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpzAkER in the Chair]
ORAL ANSWERS TO QUESTIONS

Change in the Course of River Ravi

*129. Shri Radha Raman: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1234 on the 18th December, 19857
and state:

(a) whether a detailed report re-
garding 22 Indian villages said to have
gone over to Pakistan as a result of
the river Ravi changing its course,
has been received;

(b) 1f so, the nature thereof; and

(c) the present position of the pri-
vate and public losses suffered as a
result of this and steps which Govern-
ment have taken in this respect?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir.

(b) According to the report, 15,586
acres of Indian territory in District
Amritsar had been affected as a re-
sult of changes in the course of the
river Ravi till the end of 1957. The
entire area of 22 villages (9,414
acres) and portions of 29 other vil-
lages (6,172 acres) have gone over
to the Pakistan side of the river. As
against this, 11 Pakistan villages,
comprising 3,442 acres have come
over to the Indian side.
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(¢) Full information about private
and public losses is still awaited.
However, the State Government have
taken the following steps:—

(i) Constructed protective and
training works along the Ravi
to hold the river in course;

(ii) Granted relief by way of
loans, free clothes and ra-
tions. After the 1957 floods,
such relief measures consis-
ted of Taccavi loans
(Rs. 2,10,000), Free rations
(Rs. 19,455); Free clothes
(105 bundles); Free medi-
cines (Rs. 270).

Shri Radha Raman: The hon. Par-
liamentary Secretary just now said
that the Government of India has
undertaken some protective works
to save the villages on the Indian
side. May I know what is the cost
incurred by the Indian Government
on these protective works, whether
in future also there is a plan to con-
tinue this kind of work and what is
the estimated cost to be incurred on
that?

Shri Sadath Ali Khan: The House
will be interested to know what in
1953, the Government of Punjab
constructed intensive protective
works to prevent the Ravi from fur-
ther changing its course. Those works
withstood the normal floods very
well. In October, 1958, however, on
account of abnormal floods in the
river, the bund was breached in a
number of places. It was, therefore,
decided to raise the protective works
to withstand the level experienced
during 1955,

Up to November, 1958, an expendi-
ture of Rs. 30,19,458 had been incur-
red on the construction of protective
works on the Ravi, The Punjab Gov-
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ernment have under examination the
problem of resettlement of those
families whose lands have been
thrown on the Pakistan side of the
river and they .hope to arrive at a
satisfactory solution shortly.

Dr. Ram Subhag Singh: May 1
know whether the 6,000 acres and
odd of land which have gone over
to Pakistan are cultivated by the
Indian cultivators who owned that
land or not?

Shri Sadath Alf Khan: I should
like to explain this point. In the
unsettled conditions that followed
partition, it was agreed between the
Indian and Pakistani authorities that
pending demarcation of the boundary
between Pakistan and India in re-
gard to Punjab, the river should form
the boundary where the river flows
near the border. Lands which are
thrown to the other side as a result of
changes in the course of the river are
in the same position. Legal owner-
ship is not affected, but effective
control pasgses to the other side. I
suppose the cultivation is carried on.

Shri D. C. Sharma: Since it 15 a re-
current problem, may 1 know if the
protective bunds which have been
built will be a permanent solution of
the problem or whether the Govern-
ment have any permanent solution
of this recurrent problem?

Shri Sadath Ali Khan: I do not
understand what is a permanent
solution. Protective works, as I
have indicated, are being carried on.

Lac Export

*180. Shri R. C. Majhl: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total value of lac exported
to foreign countries during the last
three years (year-wise); and

*(b) whether any Export Promotion
Council has been set up with the
assistance of Government to maintain

and promote lac export?
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The Deputy Minister of Commerce
and Industry (Shri Sajish Chandra):
(a) 1954-55 Rs. 10.556 crores

1955-86 11.71 crores
1938-87 9.47 crores
(p) Yes, Sir.

Shri R. C. Majhi: What is the
total production of lac in our coun-
try, how much is consumed by us
and in what way?

Shri Satish Chandra: The total
production of lac in 1956-57 was
13,15,000 maunds.

Shrimati Renn Chakravartty: May
1 know what is the reason exactly
why there has been a fall in the ex-
port between 1955-56 and 1956-57?

Shri Satish Chandra: The main
reason is this. Lac was used mostly
for making gramaphone records Now
other synthetic materials are being
used particularly in the US.A. There
is also competition from other pro-
ducmg countries, mainly from Thai-
land

Shrimati Renu Chakravarity: May
I know whether it is a fact that re-
search mnto the new uses of lac is
very much lacking in our country
and whether that lack is going to
be made up?

The Minister of Commerce (Shri
Kanungo): The Indian Lac Research
Committee is continuing research and
it is being intensified to find other
uses for lac.

Shri Gajendra Prasad Sinha: There
was a proposal to divert......

Mr. Speaker: Mr. Sinha. The hon.
Member starts off even before he is
called. He must wait and catch my
eye. He blocks the others. I know
whom to call on any particular ques-
tion,

Shri Gajendra Prasad Sinha: You
called my name, Sir, otherwise I
would not have gsked.
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Shrl D. C,/Bharma: He should be
prevented from occupying a seat
which does not delong to him..-§le is
obstructing me like a guerilla......

Mr. Speaker: I will allow a more
favourable seat to my hon. friend
who is always hidden by my taller
friend.

Shri D. C, Sharma: When will you
fulfil that promise?

Mr. Speaker: Immediately.

Shri Gajendra Prasad Sinha: There
was a proposal to divert the export
of lac and shellac towards Russia
and other allied countries. May I
know what has happened to that pro-
posal?

Shri Kanungo: We are searching
for demands. As the demand comes,
it will be diverted.

N.EFA.

+
J Shri Subodh Hansda:
| Shri & C. Samanta:

Will the Prime Minister be pleased
to state:

*“13L

(a) whether it is a fact that there
is an extreme shortage of Medical
personnel in N.EF.A.; and

(b) if so, what steps are being
taken to man the hospitals and dis-
pensaries in the Agency?

The Parliamentary Secretary to
the Minister of BExternal Affairs
(Shri J. N. Hazarika): (a) Yes. There
is some shortage.

(b) (i) To attract doctors for ac-
cepting posts in NNEF.A. all vacant
posts of Assistant Surgeon (ii) in the
Agency have been upgraded to posts
of Assistant Surgeon (I) the pay
scale of which has been revised to
Rs. 225-660 with effect from
1-10-1956.

Vacancies were advertised in Au-
gust 1057 and applicants have re-
cently been interviewed in Decem-
ber 1057. As a result of this, appoint-
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ment Jetters have been issued to 25
doctors.

(ii) There is also a proposal for
including the posts of District Medi-
cal Officers and Assistant Surgeon I
of the Agency in the Grade IV and
V posts of the Central Health Ser-
vice. -

Shri Subodh Hasda: What are the
different categories of doctors re-
quired by the NEF.A. Agency and
what i the present strength now?

Shri J. N. Hazarika: The sanctioned
strength of Assistant Surgeons Grade
I 1s 43 and the present strength is
38. Five posts are still vacant. These
vacancies are due to resignations of
Assistant Surgeons. The sanctioned
strength for Assistant Surgeons,
Grade II, 1s "84, and the present
strength is 51. So, the number of
vacancies in this category is 33.
These vacant posts have also been
upgraded and they will be filled up
by M.B.BS. doctors.

Shri S. C. Samanta: May I know
whether any special privileges and
facilities are given to those medical
personnel who go there and whether
any private practice is allowed?

Shri J. N, Hazarika: No private
practice 1s allowed; therefore, a con-
cession is allowed And a special
allowance of 33 per cent 1s also effec-
tive in this case.

Shri Hem Barua: In view of the
fact that tuberculosis and venereal
diseases are fairly widespread and
are of the highest incidence among
the NE.F.A, tribals, may I know what
steps Government have taken so far
to eradicate the menace of these
diseases or at least to limit them to
certain dismensions?

Shri J. N. Hazarika: There are
beds in the hospitals attached for
this purpose. Of course, no preven-
tive measures have so far been
taken.
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Trade Agreement with Ghana

|
(Shri 8. C. Samanta:
Shri Bhakt Darshan:
Shyi Subodh Hansda:
128, Shri R, C. Majhi:
Shri Raghunath Singh:
Shri D. C. Sharma:
Shri Bishwanath Roy:
| Shri Vajpayee:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of commodities fea-
turing in the export trade with
Ghana at present;

(b) the volume of trade done in
each of these commodities exported
to Ghana during the year 1957-58 so
far;

(¢) whether a Good-will-cum-trade
Delegation from Ghana has visited
India recently;

(d) if so, whether any agreement
has been signed as a result thereof;
and

(e) if the reply to part (d) is in
the affirmative, the main features
thereof? I

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The main commodities exported
to Ghana are jute manufactures’

cotton piecegoods and boots and
shoes

(b) A statement giving the re-
quisite information for April—June
period 18 placed on the Table of the
House [See Appendix I, annexure
No 7]

(¢) Yes, Sir

(d) and (e). The discussions with
the Delegation were of an explora-
tory nature and the question of sign-

ing a trade agreement did not
arise.

Shri 8. C. Samanta: May I know
whether under these agreements we
are bound to import something from

Ghana, and if so, what those articles
are?
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Shri Satish Chandra: I stated in
my reply to the question that no agree-
ment. has been signed.

off wow T : o ¥ wrAT Og-AEw
AT T g oaw d aro
AT v § s § fer fe f
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oft wftawer : gf7 v o e
!N oo & -k F

,08,00,000 TT W WHAF T 7
TRt fem o W teus-we #
$,99,00,000 - wE ®T |

Shri Subodh Hasda: May I know
whether Government propose to send
any trade delegation to Ghana?

Shri Satish Chandra: There is no
proposal at present.

Shri Ranga: Are any steps being
taken to increase the export of our
handloom _products to Ghana?

Shri Satish Chandra: The delega-
tion from Ghana wvisited some units in
Madras We were exporting hand-
loom products, especially handker-
chieves to Ghana, and we have impres-
sed upon them that we are in a posi-
tion to export more

oft wrxedt - v ag v ¢ fw umn
7 faredY o swroTe-awE & fag s
adA T af wmE § ?

ot wiewr . @ T, T
T oAl &

Payment by Results

+
+133, J Shrl Gajendra Prasad Sinha;
\ Shrimati Tarkeshwarl Sinha:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the recommendations
of the Planning Commission on pay-
ment to labour by results to increase
the production in the industrial units
have been put into practice; and
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{b) if so0, the names of such units
and experiences gained so far?

The Deputy Minister of Labour (Shri
Abid Alf) (a) and (b). The system of
piece rates or payment by results is
prevalent in certain operations in some
Industries. The time and labour in-
volved in collecting information re-
garding the units which have such
system will not be commensurate with
the results achieved.

Shri B. 8. Murthy: The question
relates to the recommendations of the
Planning Commission. But the answer
is not direct.

Shrl Gajendra Prasad Sinha: May
I know whether the views of the
employers in the private sector were
also ascertained before the Planning
Commission made that recommenda-
tion?

The Minister of Labour and Employ-
ment and Planning (Shrl Nanda): The
whole policy regarding labour incor-
porated in the chapter on labour in
the Plan has emerged from tripartite
discussions in which the employers
shared, and the conclusions were
agreed to by the employers’ represen-
tatives also.

Shri Gajendra Prasad Sinha: May
I know how many private industria.
lists agreed to this system?

Shri Nanda: The conclusions were
made known to all the parties, that is,
the employers’ organisations and the
workers’ organisations concerned, and
they were widely made known to all
who were interested,

Shrimati Tarkeshwarl Sinha: One
of the main difficulties in putting this
system of payment by results into
operation so far has been the want
of any agreement with the workers on
the rate per unit of output. May 1
know what formula Government have
in view in order to meet the require-
ments of the workers or to arrive at
any agreement?
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Shri Nanda: It depends on the tech.
nical conditions of the different indus-
tries and occupations. And it is pro-
gressively being applied.

Shri B. 8. Murthy: What are the
incentives given to the workers to
step up production?

Shri Nanda: If production increases,
according to this system their earnings
also increase.

Shri B. 8, Murthy: On a point of
order. The question relates to....

Mr. Speaker: All that the Minister
says is that there are no separate in-
centives other than payment of addi-
tional wages for additional labour or
additional output. Largely the pay-
ment 1s made according to the results.
Is it not so?

Shri Nanda: That is the normal
prece work system. But there are, in
certain cases, additional incentives also
being offered.

Shri Mohiuddin: One of the impor-
tant factors which is coming in the
way of the implementation of this
policy is the lack of scientific metheds
by which the work-load is determined
for the varioug types of works. What
action are Government taking to
determine the work-load on a scienti-
fic basis?

Shri Nanda: A committee on produc-
tivity has been working on that in
several industrial undertakings, and
the employers too are conscious of the
value and importance of this, and I
think more and more units are intro-
ducing this system,

Shri Tangamani: In the case of ports
and docks; after the Vasist Com-
mittee's report and also subsequent
reports, this system of payment by
results has been specially adopted.
May I know the experience gained in
the case of ports and docks?

Shri Nanda: The recent extension
of this principle in certain places has
produced encouraging results, and we
are having a big census shortly, in
which we are incorporating questions
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about this aspect, o that we shall
have comprehensive information on
the subject as a result of this census.

Shri Gajendra Prasad Sinha: May
1 know whether the trial is mostly
centred round the industries where
labour participation in management
has been allowed?

Shrl Nanda: Labour participation is
a very recent decision, and I do not
think that has very much to do with
this.

Import Licences

*134. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to lay a statement
showing:

(a) whether any estimate has been
made as to the total amount of out-
standing licences issued for imports
during 1856 and 1957 giving separate
figures for each;

(b) the amount of such licences that
have been cancelled during the same
period;

(c) the total amount of licences of
imports issued during the same period
giving quarterly figures; and

(d) the efforts made and results
achieved to save foreign exchange to
meet the crisis?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Information is not readily avail-
able. It 1s being collected and will
be laid on the Table of the House.

(b) NiL

(c) and (d). A statement 1s laid on
the Table of the House. [See Appendix
1, annexure No. 72].

Shri Shree Narayan Das: In view
of the difficulties regarding foreign
exchange, may I know whether any
scrutiny was made by Government of
the licences issued with a view to find
out whether some of the licences
could be cancelled in cases where no
firm commitments were made?

14 FEBRUARY 1068

. Oral Answers 752

Shri Satish Chandra: The penting
licences are kept under review. Most
of the licences that were issued in the
preceding periods have materialiced.
There are some which are outstanding,
the value in respect of which is given
in the statement. As the hon. Mem-
ber knows, there has been a drastic
change in the import policy and all
non-essential goods have been cut
down and are not allowed to be
imported now. Facilities were pro-
vided for the conversion of licenses
from less important items to more
essential goods.

Shri Khadilkar: In view of the
overdraft on our foreign exchange re-
sources during this period because of
the indiscriminate issue of licences to
the private sector people, will Gov-
ernment consider the appointment of
an independent enquiry commission to
probe into this matter?

Mr. Speaker: These are all sugges-
tions for action.

Shri Bimal Ghose: May I know whe-
ther the larger value of licences issu-
ed during the period October to March
1958—the figure given here is only up
to 4th January 1958--reflects any eas-
ing of our foreign exchange position?
What are the reasons for this?

The Minister of Industry (Shri
Manubhai Shah): The draw-down, as
the hon. Member knows, is now reduc-
ed considerably, and it is about Rs. 2
crores per week. That shows a consi-
derable improvement over the past,
and there is a very close scrutiny of
the Red Book through which licences
are curbed. All care is being taken
to see that the draw-down is kept to
the minimum.

Shri Bimal Ghose: The question was
not answered. Why was a larger value
of licences issued during October 1957-
March 1958 than during the previous
period?

Shri Manubhai S8hah: As the hon.
Member knows, the switch-over in that
policy really took place in July and
the three-month period was kept at the
lowest level in order to make a pro-
per study. Affer Government came to
the conclusion that certain things could
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be allowed on a cerum bagis, the
October-March period represents a
real period of normalcy.

8Shri V. P. Nayar: From the state-
ment in answer to (d), 1 find that since
January 1957, the policy has been to
restrict imports to the minimum
necessary for a developing economy.
In view of this, could I know whe-
ther Government have reduced the
actua] imports of goods other than
capital goods? If so, what is the
reduction in value of actual import of
consumer goods in 1957 as compared
to 18567

Shri Manubhat Shah: I will divide
the question into three parts. As the
House is aware, liberal licensing has
been completely stopped in respect of
87 items—so many items of consumer
goods and OGL have been withdrawn.
But it will not be possible to give the
break-up at this stage; the savings
have been on different accounts How-
ever, it can safely be stated that all
the consumer goods have been consi-
derably restricted, and practically in
most of the cases, they have been
totally banned.

In the case of capital goods also,
a deferred payment system and a sys-
tem of foreign credit have been evolv-
ed, and these measures give a com-
plete bias in favour of capital and
producer goods and practically no
bias for consumer goods.

Pandit D N, Tiwary: May [ know
whether there is a proposal before
Government to cancel all such hcences
in respect of which no steps have been
taken to honour the same within six
months?

Shri Manubhai Shah: As my hon
colleague has already mentioned, there
is no question of cancellation arising.
A licence is given because it is neces-
gary to give or it is allowed under the
policy mentioned in the Red Book.

ot "o wte frddt: § o AT
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Mangla Dam

+
(Shri Rameshwar Tantla:
Shri N. R. Munisamy:
Shri Bhakt Darshan:
Shri 8. C. Samanta:
Shri D. C. Sharma:
Shri Goray:
*135.{ Shri Jaganatha Rao:
Shri Raghunath Singh:
Shri Sarju Pandey:
Shrl Vajpayee:
Pandit D. N. Tiwary:
Dr. Ram Subhag Singh:
| Shri Anirudh Sinha:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India are aware that Pakistan has
signed a contract with a UK firm for
the construction of Mangla Dam;

(b) whether it is also a fact that
an American engineering firm is also
taking part in the construction;

(c) if so, whether the attention of
UN has been drawn to this fact; and

(d) whether any protest has been
lodged with the Government of Pakis-
tan as well?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath A Khan): (a) and (b), We
have seen press reports to this effect,

(c) A copy of the letter addressed
by the Permanent Representative of



13 Oral Answérs

the Government of Indie in the Unit-
ed Nations to the President of the
Security Council on this matter is laid
on the Table of the House {See Appen-
dix I, annexure No. 78).

(d) No.

Shri RBRameshwar Tantla: May I
know whether Government are aware
that there are some influential per-
sons in New Delhi who are conti-
nuously making propaganda against
the Kashmir Government and thereby
helping the Pakistan side with mat-
ters and material, which helps them in
their activities with regard to the
Mangla Dam? If so, are Government
thinking of checking their activities?

Mr. Speaker: How does this arise
out of the construction of Mangla
Dam?

Shri Rameshwar Tantia: The Pak-
istan representative has written to the

UNO regarding this that the free
Kashmiri people ...

Mr. Speaker: Then hon. Member is
making a speech here.

Shri Ranga: Have our Government
made any enquiries or representation
to the UK. and U.S. Governments in
regard to this particular matter, that
a UXK. firm is getting itself interested
1n the construction of the Mangla Dam

and a U.S. engineering firm is also
there?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): So far as I know, there has
not been any such representation
except to the Security Council.®

Shrl Ranga: Enquiry?

Shri Jawaharlal Nehru: There is no
question of enquiry.

Of course, the Pakistan Government
is dealing with private firms in the
United Kingdom and United States
of America. It does not seem to me
to be appropriate for us to inquire in-
to their private dealings. The major
question is, of course, one of principle.

14 FEBRUARY 1068
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It is not a question of defails offers
made by some firm or a contract. Itis
a major question of principle as to
what Pakistan should be permitted to
do in terms of the Security Council
Resolutions—that is, what it can do
in its occupied srea of Jammu and
Kashmir State. According to us, first
of all the territory is not theirs at all.
It is ours. Secondly, in any event, they
ought not to make any change there.
It is a question of principle with which
the firms have nothing to do.

Shri Dasappa: May I know what
has been the result of this represen-
tation to the Security Council? Have
we had any reply?

Shri Jawaharlal Nehru: I hope it
has been circulated. They normally
circulate it. The Secretary-General
cannot come to any decision. If the
matter is subsequently considered in
some other context, then the Security
Council may or may not pronounce
upon it.

Shri N. R. Munisamy: Are Govern-
ment aware that the Pakistan Gov-
ernment had placed about Rs. 50 lakhs
in the hands of one Sardar Moham-
med Ibrahim, President of the Kash-
mir occupied area, with a view to
silence popular opposition by doling
out monthly hush money to all the
people with a view to establishing
fuedal lordship for himself in that
area?

Shri Jawaharial Nehru: I am not
personally aware of this fact. It is
quite possible that they may have
spent that money.

ot s v ¢ YA, ol Oy T
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*This answer was later corrected by the Prime Minister and Minister of
External Affairs vide Columns of the Debate dated 18-2-58.
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Shri D. C. Sharma: Will the Gov-
ernment of India issue a White Paper
giving details of the resolutions of the
people of the so-called Azad Kashmir
area, in which they have protested

against the construction of the Mangla
Dam?

Shri Jawaharial Nehru: Is the hon.
Member making a suggestion to me to
take some action?

Mr. Speaker: He advises Govern-
ment to issue a White Paper.
Shri D. C. Sharma: I am only ask-
ing a question.
Tripartite Conference

#136. Shri 8. M. Banerjee: Will the
Minister of Labour and Employment
be pleaged to state:

(a) whether there is a proposal to
call a Tripartite Conference to discuss
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the bonus issue and to evolve a com-
mon formuls; and

(b) if so, When the Conference
likely to be called?

The Deputy Minister of Labour
(Shri Abid Alf): (a) and (b). A Steer-
ing Group consisting of representatives
of Government, employers and
workers has already been appointed
by the Government to examine all

questions pertaining to remuneration
to workers,

The question of convening a Tripar-
tite Conference for discussing specific
issues, like bonus, can be considered
only after the Steering Group has
made some progress.

Shri Muhammed Elias: Are Gov-
ernment aware that a new scheme is
evolved regarding bonus by the Kerala
Government and is being introduced
in that State with the help of both
workers and employees? If so, are
Government thinking of introducing
this scheme in other States of India?

Shri L. N. Mishra: It is a fact that
in the State of Kerala this system has
been put into practice at Kundara
Alumunium Works. We have yet to
see how it works.

Shri 8. M. Banerjee: May I know
whether the hon, Minister is aware
that a serious unrest is almost inevi-
table in some major industries on the
bonus issue? If so, what steps are
being taken to solve this problem im-
mediately?

The Minister of Labour and Employ-
ment and Planning (Shri Nanda): As
hon. Members have been informed,
Government is very much aware of
the implications of discontent about
the bonus question; and, as informa-
tion has been given, a steering group
is already working on this problem. It
is going to meet again in a few days.
I may inform the hon. Member, in
view of the very great interest in this
question, that in the 1st meeting of
that group this matter was taken up.
It is stated there: As regards the
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general problem affecting the wage
policy, norms for bonus, the question
of uneconomic units were suggested
for study on a priority basis. In the
next meeting this question is going to
be taken up.

Shri T, B. Vittal Rao: Pending the
conclusions of this Steering Group
which will take a pretty long time,
may I know if the Government pro-
pose to evolve an interim formula for
this?

Shri Nanda: Without the help of the
conclusions which might emerge from
study, there is a machinery already
functioning to deal with disputes of
this kind.

Shrimati Tarkeshwari Sinha: May I
know whether there is any proposal
to link the payment of bonus with the
output and not with the profit in
future? If so, when is that proposal
likely to be implemented by Govern-
ment?

Shri Nanda: The exact way in which
the idea of linking up bonus with pro-
ductivily and production has not yet
been formulated. It is really an at-
tempt which this Group is going to
make. But, in a number of concerns,
at the moment, bonus is linked more
with the volume of profits.

Labour Participation in Management

Shri A. K, Gopalan:

137 Shri S. M. Banerjee:
* 4 Shri Jagdish Awasthi:

Shri D, C. Sharma:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of State Govern-
ments which have implemented the
scheme regarding participation of
labour in management;

(b) the number of factories in each
State where this participation has
taken place; and

(c) whether the scheme has proved
successful in thaose concerns where it
has been implemented?
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The Deputy Minister of Labour
(Shri Abid Al): (a) Madras, State
Governments of Bombay, Xerznla,
Madhya Pradesh and Punjab also pro-
pose to implement the scheme.

(b) A list is placed on the Table of
the Sabha, [See Appendix I, annexure
No. 74].

(c) It is too early to assess this.

Shri A. K. Gopalan: May I know
what is the proportion of representa-
tion of labour and management in this
scheme?

Shri Abid Ali: That depends upon
each establishment,

Shri Tangamani: In the 15th Indian
Labour Conference it was decided that
at least 50 units will have workers’
participation in management. In the
statement I find that only 30 units are
there where the proposal is going to
be implemented. May I know whe-
ther it will be extended to 20 more
units and also, whether in Madras it
includes a textile mill as was promised
before?

Shri Abid Ali: This list is about to
be extended to 50 establishments. In
regard to Madras 1 would require
notice,

Shri Tangamani: In the statement
it is mentioned that in Madras there
are two units in which there is work-
ers’ participation in industry. I would
like to know whether it includes a
textile mill in Coimbatore also.

Shri Abid Ali: T do not think so.

Shri S. M. Banerjee: May I know
the basis on which the workers’ re-
presentatives have to be selected in an
industry where more than one union
exists?

The Minister of Labour and Empley-
ment and Planning (Shri Nanda): We
have tried to obivate that difficulty by
not choosing undertaking which have
more than one union.

Shri Sinhasan Singh: May I know
whether the letter of request was sent

lto all the States to use this scheme
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and, if so0, which of the States have
responded and which not; if not, why
not?

Shri Abld Ali: All the States have
been requested and I think all the
States are co-operating.

Shri Prabhat Kar: The hon. Labour
Minister said that they have avoided
the implementation in those  units
where there is more than one union.
Because there are rival unions in a
particular industry, will this scheme
not be implemented in that industry?

Shri Nanda: This is the experimental
stage. We want to make the experi-
ment under most favourable condi-
tions.

Shri Tyagi: Is the operation of this
scheme limited to the private sector
only or will it apply to the public
sector also?

Shri Nanda: The list includes under-
takings in the public sector also.

Shri Tyagi: Will this scheme apply
to all the Government factories?

Shri Nanda: A beginning is being
made; of course, it will apply in course
of time.

Soviet Delegation of Radio Experts

+
rShrlmatl Iii Paichoudhuri:
Shri Gajendra Prasad
Sinha:
Shri Raghunath Singh:
Shri Jagdish Awasthi:
Shri D, C. Sharma:

Will the Minister of Information and
Broadcasting be pleased to state:

*138.

(a) whether it is a fact that a four-
mah Soviet Delegation of Radio Ex-
perts visited India recently;

(b) it so, purpose of the visit;

(c¢) whether any similar Indian
Delegation has been sent to Russia;
and

(d) whether it has returned to
India and submitted any report?
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The Minister of Information and
Broadcasting (Dr. B. V. Keskar): (a)
A Soviet Radio Delegation consisting
of three members visited India
recently.

(b) The visit of the Soviet Delega-
tion was in response to an invitation
extended by the Government of India
to reciprocate the visit of the All
India Radio Delegation to U.S.S.R. in
September, 1956. The visit is for
goodwill and to get acquainted with
the organisation and work of A.LR.

(c) and (d). The A.LR. delegation
which was sent to U.S.S.R. in 1956
submtited a detailed report to Gov-
ernment,

Shrimati Ila Palchoudhuri: May I
know whether the Russian Delegation
has also given any suggestions about
our programme presentation and the
engincering side of the working of
the AIR?

Dr. Keskar: The primary object of
the Delcgation’s visit is not to make
suggestions regarding our programmes
or our engineering side but rather to
make themselves acquainted with it
and to compare it with their own
organisation. However, it does occur
that in comparing things, they do
give suggestions; but they are informal
ones.
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Shri Gajendra Prasad Sinha: Is it a

fact that before the Government’s in-
vitation was extended to them, they
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wanted to come here as
guests of their friends?

Dr. Keskar: I have not understood
the question.

Mr. Speaker: It is not necessary.
They might have intended,

Shri Thimmaiah: May I know whe-
ther these experts visited any of the
radio factories and given any sugges-
tions regarding their working?

Dr. Keskar: That was a radio dele-
gation; and generally, in their pro-
gramme, ancillary industries of radio
were also included. But I am not
aware whether they visited any radio
manufacturing factory. I require
notice.

personal

Closure of Textile Mills

*139. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government are aware
that closure of marginal textile mills
is causing unemployment among tex-
tile workers; and

(b) if so, what steps Government
propose to take to prevent further
deterioration in the situation?

The Minister of Commerce (Shri
Kanungo): (a) The closure of textile
mills, whatever may be the cause,
does cause unemployment.

(b) Government are keeping a close
watch on the situation. Remedial
steps depend on the reasons for clo-
sure which are ascertained by enquiry
where considered necessary, under
Section ‘15 of the Industries (Develop-
ment & Regulation) Act, 1951. Fur-
ther ad hoc reliet by way of reduction
in excise duty by -/-/6 pies per square
yard on medium cloth (which forms
the bulk of the production by textile
industry) together with the amalgama-
tion of the sales tax as an element of
additional Central Excise Duty is ex-
pected to help the Textile Industry.

Dr. Ram Subhag Singh: May I know
the number of such marginal textile
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mills which are being helped by Gov-
ernment?

Shri Kanungo: I am sorry I cannot
define a marginal unit. Technically it
might be marginal. But, there have
been applications for financial aid,
and, in the case of at least 9 mills,
financial aid has been sanctioned.

Shrimati Tarkeshwari Sinha: How
many textile mills approached Gov-
ernment in 1956-57 to close down be-
cause they thought that their work-
ing was very uneconomic? Can the
hon, Minister give the number?

Shri Kanungo: The
round about 15 to 20.

Shri Dasappa: It has been stated
that 9 of such units have been finan-
cially helped. May I know how many
more are in need of help and have
approached Government?

Shri Kanungo: There are about half
a dozen applications pending.

number is

Shri Blmal Ghose: May 1 know if
the stock position of the textile mills
has improved as a result of the help
recently given to them by way of
excise duty?

Shri Kam;ngo: I believe so; the
momentum will gather strength as
time passes on.

Shri Bimal Ghose: May I have some
figures?

(No answer was given.)

Mr. Speaker Next question.
Doll Industry

*140. Shri Panigrahi: Will the Min-
ister of Commerce and Industry ‘be
pleased to state:

(a) whether the Government of
India has a proposal to assist the
development of doll industry in the
country; and

(b) if so, the amount allocated for
the doll industry to the State of
Orissa?
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The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir; in fact,
certain schemes are already under
implementation for the development
of the doll industry.

(b) As no scheme has so far been
received from the State Government
of Orissa for the development of this
industry, no allocation has been done.

Shri Panigrahi: May I know whe-
ther some individuals in the State
of Orissa have applied for some loan
for the development of the doll in-
dustry?

Shri Manubhai S8hah: No such re-
quest was received by us.

Shri B. 8. Murthy: May I know
whether any survey has been under-
taken by the Central Government as
to the doll industry and if so, what
are the results thereof?

Shri Manubhai Shah: No regular
overall survey has been made. It has
been an important industry and so in
the general survey, the doll industry
has been surveyed. In Mysore, Assém
Bihar, U, P. and Manipur extension
centres and production centres and
other schemes had been established.

Shrimati Iia Palchoudhuri: Sola is
a material that can be very profitably
used for this industry. It can no lon-
ger be used in hats. What steps has
the Government taken to use this
material in doll industry?

Shri Manubhai S8hah: This is a sug-
gestion for action. Over and above
that, I can inform the hon. lady Mem-
ber that it is already being used in
the doll industry.

Shri Thimmaiah: Could the Minis-
ter tell us any amount or grant given
to the extension and development of
doll industry in Mysore State?

Shri Manubhal 8hak: For Mysore
State, the amount given in 1955-56
was Rs. 3,400. In 1956-57, the amount
was Rs. 1,346.

Shri B. 8. Murthy: May I know
whether the Minister is aware of the
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fame of the Kondapalli toys and if so,
why no centre had been started at
that place?

Shri Manubbai Shah: As the hon.
Member is aware, all the schemes are
sponsored by the State Governments.
We take this Into consideration only
when we get proposals from the Sta-
tes. If the Andhra Government has
not sent any proposal, we cannot start
the centre ourselves.

Profits of Factories

*141. Shri Ram Krishatr: Will tKe
Minister of Labour and Employment
be pleased to state:

(a) whether any scheme has been
formulated for participation of labour
in the profit of factories; and

(b) if so, the main features thereof?

The Deputy Minister of Labour
(Shri Abid Ali): (a) No.

(b) Does not arise.

Shri Ram Krishan: May I know
whether any tripartite conference
will be called to discuss this matter?

Shri Abid AH: This subject has been
discussed in question No. 133.

Trust Properties in West Pakistan

*142. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to the
reply given to Starred Question
No 683 on the 2rd December, 1957
and state the progress made with
regard to the settlement of the ques-
tion of vast properties left by Hindu
and Sikh Trusts in West Pakistan?

The Minister of Rechabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): No further progress has
been made in the matter.

I may add, however, that during my
recent visit to Karachi, I did raise
this matter informally with my op-
posite number in Pakistan. I was told
that, as in India, though the trust pro.
perties had not been declared evacuee

. AN e e ————
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properties in Pakistan their manage-
ment and control was a matter bet-
ween the Government and the mino-
rities there.

Shrl D. C. S8harma; May I know if
the Government of India has esti-
mated the total amount in terms of
immovable property and in terms of
cash which have been left over by the
Hindu and Sikh population in West
Pakistan and also the amount left in
India?

Shri Mehr Chand Khamma: We have
not invited claims; we have no idea.
I can certainly say from my knowle-
dge of West Pakistan that the assets
left by Hindus and Sikhs in the mat-
ter of trust properties are colossal.
As regards India we have not declar-
ed these properties as evacuee proper-
ties. In fact they have been restored
practically in all the States to the
members of the minority communi-
ties, except in a part of Punjab.

Shri D. C. Sharma: May I know if
the Government of India has any plan
for making good in some degree the
loss in immovable property and in
cash these trusts have suffered on
account of migration?

Shri Mehr Chand Khanna: The ques-
tion of cash does not arise vis-a-vis
immovable property With a view to
recompense to a certain extent the
loss suffered by the Hindu and Sikh
institutions in the loss of the trust
properties left in Pakistan, we have
given some help in reconstructing
those institutions. I think we have
already given a little over Rs. 2 cro-
res in the shape of relief grants.

Shri Ajit Singh Sarhadi: In view of
the unhelpful attitude of Pakistan
about the trust properties, does the
Government of India intend to take
any steps to assess the value of Hindu
and Sikh trust properties left in
Pakistan?

Shri Mehr Chand Khanna: That
question does not arise. As 1 have
said. there are still some minorities in
Pakistan. Though West Punjab,
Frontier and Baluchistan had to a
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very great extent, been denuded “of
the Hindu population, in Sind thWere
are some. Whoever there are, they
are the beneficiaries. We are prepar.
ed to help them and their institutions
but not minority evacuees in another
country—that is their feeling. We
talked more or less in an info mal
nature. We did not discuss it in a
sort of official level

Shri D. C. Sharma:. The hon. Mi-
nister said that about Rs. 2 crores of
money was given to these trusts. May
I know the amount the trusts asked
for as compensation or grant?

Shri Mehr Chand Khanna: Actual-
ly, the amounts asked for a e colos-
sal. We have to take our resources
into consideration. We have given
over Rs. 2 crores in helping these ins-
titutions.

Heavy Electrical Equipment Project

+
"143. f Shri V. C. Shukla:
\ Shri Heda:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether ordes for plant and
machinery have been placed for the
project to manufacture heavy elec-
trical goods at Bhopal; and -

(b) if so, what are broadly the
terms of payment for the first phase
of the heavy electrical project?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Nego-
tiations with consultants a-e finalised
and they are drawing up tenders for
machinery. Terms of payment and
deliveries are being negotiated with
the suppliers.

Shri V. C. S8hukla: May I know if
it had been found necessary to revise
the estimated cost of the project?

Shri Manubhai Shah: It has been
re-phased already. In the first phase,
we are taking up transformers, con-
trol gears ang capacitators, ete.

Shri V. C. Shukla: I want to know

if the cost of the project has been
raised?
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Shri Manubhai Shah: The revised
cost may come to about Rs. 9-10 cro~
res to begin with for the first phase.

Shri V. C. Shukla: May I know by
what time the Government expect to
complete this project?

Shri Manubhai Shah: The produc-
tion of the first phase will perhaps
begin by about 1960-61. The second
vnase will be taken up in the Third
Plan and will perhaps be completed
by the end of the Plan at a cost of
about Rs. 45 crores.

Shri Thirumala Rao: In regard to
(b) the hon, Minister was pleased to
reply only gencrally. Could be give
us more details about it?

Shri Manubhai Shah: I said that
the terms were being negotiated. De-
tails can be given afier negotiations
are finalised and accepted by us.

Shri Heda: He has said that the
terms and conditions have not been
finalised. When does the Government
except to finalise them because the
machinery could not otherwise be
mmported?

Shri Manubhat Shah: The technical
traiming part of it is already complet-
ed. Orders for goods worth Rs. 90 lakhs
have been placed; by the middle of this
year we propose to start the training
centre Regarding the first phase, the
consultant agreement 1s over and now
we are asking for tenders from count-
ries including UK As soon as we get
all these competitive tenders, orders
will be finalised.

Shri V. C. Shukla: By what time
does the Government expect to finalise
the terms of payment for this project?

Shri Manubhai Shah: No_ definite
time-limit can be given. These days the
deferred payment terms are a bit diffi-
cult part of the contract. But we hope
that the first phase as we have drawn
out will be completed by the end of
the Second Plan. -
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Marine Diesel Engines

*144. Shri Heda: Will the Minister
of Commerce and Industry be p’eased
to state:

(a) whether Government are con-
templating to set up a factory to
manufacture marine diesel engines;

(b) if so, whether in public sector
er private sector; and

(c) what would be its estimated cost
and its capacity?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes
Sir, in the public sector

(c) These are under study.

Shri Heda: May I know whether the
Government is allowing small capa-
city vessels between 100-200 tons to
mmport the diesel engines in the mean-
time so that their efficiency and speed
may be increased?

Shri Manubhai Shah: As far as this
particular factory in the public sec-
tor is concerned, it only deals with
marine diesel engines of 1000-2000
BHP. What the hon. Member has in
mind is engines of 15-30 BHP required
for small vessels. That is being allow-
ed to be imported.
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Shri V. P. Nayar: The hon. Minis-
ter said that the unit will be in the
public sector, Could I know whether
any decision has been taken as regards
the location of this unit?

Shri Manubhai Shah: For the pre-
sent the tentative location is Visha-
khapatnam,

Sericulture

*145. Shri Raghunath Singh: Will
the Minister of Commerce and Indus-
try be Dpleased to state what steps
have been taken recently for the
development of sericulture industry in
India?

The Minister of Commerce (Shri
Kanungo): A statement containing
the requisite information is laid on the
Table of the Sabha. (See Appendix I,
annexure No. 75].
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Shri Mohamed Imam: Is it not a fact
that the development of sericulture
industry is very much hampered on
account of free import of artificial silk
and rayon, and what steps do Govern-
ment propose to take to restrict these
imports in the interest of development
of sericulture industry?

"Shri Kanungo: First of all, there is
no unrestricted import of artificial
silk and, secondly, the demand for
artificial silk is different from good
silk. Therefore, though there is a cer-
tain area of competition the competi-
tion is not so0 acute except in the
marginal area.

.

Shri Hem Barua: From the state-
ment it is evident that there are seve-
ral schemes for the improvement of
mulberry, organisation of co-opera-
tives, sericultural research and educa-
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tioit. May I know what steps Gov-
ernment have 50 far taken to imple-
ment these schemes in the State of
Assam, the home of mulberry silk?

Shri Kanunge: The home of mul-
berry silk is mainly Xashmir and
Mysore, and not Assam.

Shri Hem Barua: It is a small home,

Shri Dasappa: It is indicat-
ed in the statement that the
import of raw silk is centra-
lised. May I know what is the
difference tetween the import price of
raw silk and the price at which it is
sold to the usors?

Shri Kanungo: 1 have not got the
exact information with me just now,
but the fact is that the price of silk
has been steady for the last five years.

Shrimatl I~ Falchoudhuri: Con-
sidering thc facl that we are restrict-
ing all imports, why do we import
artificial sitk at ali? It cannot help
silk industry in any way.

Shri Kanungo. There is a fairly
good export market for goods made
out of artificial silk.

State Trading Corporation of India
(Private) Limited

+
S Shri Morarka:
*146. 7\ Shri Nathwani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the nature of dispute for which
the payment of Rs. %o lakhs is not
made by the Statc T:ading Corpora-
tion of India (Private) Limited by
way of sales tax; and

(b) whether the Corporation has
collected this amount fiom itg clients
or not?

The Minister of f(ndustry (Sb,rl
Manubhai Shah): (a) The question
whether saleg tax is leviable on
transactions between the producers
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and the State Trading Cbrporation
is under discussions.

(b) Sales tax hag not been collected
separately by the Corporation.

Shri Mererka: If ultimately it is
decided that thig sales tax is leviable,
may I know whether it would be
collected from the clients later on?

Shri Manubhai Shah: No, Sir. As
the hon, Member is connected with
trade he knows very well that we
cannot make recovery retrospectively
of sales tax from anyone. What we
have done is, as is put in the annual
balance-sheet of account, Rs. 25
lakhg has been reserved for any con-
tingent expenditure incurred on any
tax incurred either of the Centre,
State or local bodies.

Sulphur

*147. Shri V., P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government have taken
any decision on the proposal for the
production of Sulphur from Pyrites, a
project under the consideration of the
National Industrial Development Cor-
poration (Private) Ltd.;

(b) whether Government have got
the details cf the Pyrites deposits
occurring in the Wynad (Malabar)
area; and

(c) if so, the nature thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) Not yet, Sir.

(b) and (c). The Indian Bureau
of mines have so far found that
Wynad deposits are mainly gold bear-
ing quart veins with little sulphur.

Shri V. P, Nayar: May I know whe-
ther Government are aware that in
the report of the Geological Survey
by no less a person than Dr. M. 8.
Krishnan it is indicated thmt Wynad
deposits are probably the only deposits
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in the Stuth from which Pyrites can
be exploited for production of sul-

phur? »

Shri Manubhai Shah: That is an
expert’s opinion, but at a practical
level for economic working the per-

centage of sulphur available in Wynad -

deposits has been found to be uneco-
nomic.

Shri V, P. Nayar: May I know whe-
ther Government are aware that Dr.
Krishnan has also indicated the desi-
rability of working gold and taking
pyrites as- a oy-product in the same
report?

Shri Manubhai Shah: Yes, Sir. AsI
indicated, as far as the working of
gold deposits for recovery of sulphur
is concerned the Wynad deposits are
uneconomic. There are other deposits
of iron pyrites where sulphur is as
rich as 30 per cent and the Govern-
ment is contemplating such exploita-
tion.

Shri V. P. Nayar: In view of the re-
port of the expert, may I know whe-
ther Government have made any sys-
tematic study of pyrite deposits along
with gold at Wynad?

Shri Manubhai Shah: About Wynad,
Sir, studies are continuously going on
and trial borings are being, done.
There are other five areas in the
country including the Amjor deposits
where the likelihood of economic
recovery of sulphur is there.

Export Risks Insurance Corporation
(Private) Ltd.
+
+148, J Shri T. K. Chaudhuri:
\ Shri R. 8. Tiwari:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number and total value of
the policies sold by the Export Risks
Insurance Corporation (Private) Ltd.,
since its inception;

(b) the countries to which exports
risks covered by the policies sold by
the Corporation;

(c) the principal lines of export
trade covered by these policies; and
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(d) the rate of premia charged #nd °
reasons for the variation, if any?

The Minister of Commerce (Shri

Kanungo): (a) Number of policies up-

to 25th January, 1958...... 48, Total
value..... .Rs. 2,02,60,000,

(b) and (e¢). It is not in public in-
terest to disclose this information.

(d) It is not in public interest to
disclose the rates to persons other than
the proponents. The premium rates
which the Corporation charges depend
upon the following factors and change
in any of these factors necessitate
changes in the premium rategi—

(i) the types of risks and their
causes;

(ii) the markets to which the
goods are exported;

(iii) the types of goods;

(iv) the period for which the
risks are covered;

(v) the past experience of the
exporter and the spread of risks
offered by him for insurance; and

(vi) the expenses of manage-
ment.

Shri T. K. Chaudhuri: May I know
to what extent the Government are
satisfied that their venture in export
risks insurance business has proved
successful and helped to expand the
export trade?

Shri Kanungo: It is too early to as-
sess it, because the Corporation has
been working for hardly three months.

Shri Ranga: In reply to parts (b)
and (¢) of the question the hon.
Minister has stated that it is not in
public interest to disclose the informa-
tion. May I know whether they would
be prepared to give the information
to those exporters themselves who
would like to get themselves insured
in this way?

Shri Kanungo: It is a practice that
the rates are quoted to the proponents
only, and there is a clause in the con-
tract that they are not expected to dis~
close them except to their bankers.
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SHORT NOTICE QUESTION

Strike at the Bokaro Thermal Power
Station

+
rShri T, K. Chaudhuri:
Shri Panigrahi:
Shri Biren Roy:
Shri S. C. Samanta:
Shri Naushir Bharucha:
S. N. Q. 9, Shri Bimal Ghose:

No. 1. | Shri Subiman Ghose:
Shrimati Renu Chakravartty:
Shri T. B. Vittal Rao:

Shri Prabhat Kar:
Shri B. Das Gupta:
LShrl Nath Par:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the workers and techni-
cal staff of the Bokaro Thermal Power
Station have gone on strike since the
12th January, 1958 and are still con-
tinuing the strike;

(b) what are the demands of the
striking workers and technical staff;

(c) what efforts were made by the
Damodar Valley Corporation authori-
ties 10 meet the point of view of the
workers and to avert the strike;

(d) how the Power Station is being
run at present in view of the fact that
the majority of workers and techni-
cal staff are staying away from work;
and

(e) whether there is any prospect
of an early settlement of the strike?

The Minister of Irrigation and
Power (Shri 8. K. Patil): (a) Ves,
Sir.

(b) A list of demands is laid on the
Table of the House. [See Appendix I,
annexure No. 76].

(c) The Corporation in their desire
to redress the genuine grievances of
the workers and to come to an ami-
cable settlement with them discussed
the charter of demands with the Staff
Association for 3 days, indicating the
extent to which the demands could be
met and assuring them of further
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consideration of some other demands.
Instead of accepting the concessions
offered, the Staff Association served a
strike notice on the Corporation on the
28th December, 1857, stating that the
Bokaro Thermal Power Station work-
ers would go on strike from January
12, 1858, unless their demands were
conceded.

(d) The Power Station is being run
with the help of the workers who
have not gone on strike and the super-
visory staff,

(e) It is hoped that the Staff Asso-
ciation will soon reconsider their
decision and call off the strike.

Shri T, K. Chaudhuri: May I know
the number of technical staff and non-
technical staff workers who were
employed at the Bokaro thermal
power station just before the strike
and the number in each category who
had gone on strike?

Shri S. K. Patil: There are in all
900 workers at the Rokaro thermal
power station in the Damodar Valley
Corporation. The number of the peo-
ple who have gone on strike is some-
where about 480 or roundabout.

Shri Nath Paj: Is it a fact that about
nine workers have been dismissed and
23 have been arrested as a result of
this strike, and secondly, whether the
workers tried to have an amicable
settlement during the past three days
and they were rejected, the Govern-
ment asking that they must first sur-
render unconditionally before any-
thing is considered?

Shri S. K. Patil: The number given
by the hon. Member does not seem to
be correct. Seven persons, according
to my information, have been dis-
missed; five by the Corporation and
two by its subordinate officers.
There are five cases pending. Show-
cause notices have been issued by the
Corporation to about a dozen people
as to why disciplinary action should
not be taken against them.

So far as the last part af the ques-
tion is concerned, the strike has been
declared {llegal and therefore there
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is no question of negotiation until the
gtrike has been withdrawn.

Shrimati Renu Charkravartty: In
view of the fact that many of the
demands which were made by the DVC
Staff Association were withdrawn,
namely, certain allowances and free
accommodation which had already
been given, may I know whether dur-
ing the negotiations the Minister said
that Government was prepared to
come to a settlement with them, and
may I also know what were the terms
of settlement which the Government
offered?

Shri 8. K. Patil: It is a large ques-
tion. The point is, there are two
unions in Bokaro station, The first
union threatened to go on strike and
made certain demands. The Govern-
ment appointed a conciliation machi-
nery, and the conciliation machinery
gave its verdict after a month or so.

The second union also made some
demands but some of their demands
were included in the first conciliation
machinery on which a decision was
taken, and naturally, the discussions
that followed with the Steff Associa-
tion were in respect of those demands
which were not covered by the conci-
liation machinery. While those
demands were under discussion, they
gave strike notice and went on
strike.

Shri T. K. Chaudhuri: In view of
the statement just made by the hon.
Minister that they are not prepared
to enter into any negotiations with the
DVC Staff Association during the
pendency of the illegal strike, is the
hon. Minister in a position to hold out
an assurance that if the strike is
withdrawn then he will be prepared to
sit with the representatives of the
‘Assaciation or the DVC authorities
and give a sympathetic consideration
to their demands with an open mind?

Mr. Speaker: Before the hon. Minis-
ter unswers, I want to know whether
we are taking up the case ome side or
the other and are arguing this matter,
or, is the Question Hour intended for
the purpose of ellciting information.
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Shei Prabhat Kar rose.~
Mr. Speaker: Yes; Shri Prabhat Kar.

Shri Prabhat Kar: In view of the
fact that the strike is continuing for
more than a month and in spite of the
fact that strike has been declared ille-
gal, may I know whether the Govern-
ment could take steps to see that a
settlement is arrived at and the nor-
mal working in Bokaro resumed?

Mr. Speaker: I do not mllow this
question either. Even this question
ought not to be put. Government will
take all steps.

Shri Tangamani: In the statement
which contains the demands, there are
as many as 20 demands. The hon.
Minister has said that certain demands
were formuluted by the first union.
May I know what are the demands
which were foxmulated on which con-
ciliation proceedings have started?

Shri 8. K. Patil: It is a Iong ques-
tion. As I said, there are several
demands and then counter-demands.
But their main demand was, if the
House is interested to know it, thmt
they should be recognised. That can-
not be brought about in this fashion
by going on strike. If the strike is
withdrawn, then there is a possibility
of considering it. There are our sta-
tutes, rules, etc., under which recog-
nition is given. All those processes
will be continued when the strike is
withdrawn,

Shri T. K. Chaudhburi: That was not
the demand.

Shri Nath Pai: It is a wrong impres-
sion given to the House.

Mr. Speaker: Order, order.
going to the next item.

WRITTEN ANSWERS TO
QUESTIONS

Ceofir Research Institute

*150. Shri B, 8. Murthy: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether any representation
has been made for the establishment
of a Coir Research Institute in Andhra
Pradesh; and

I am
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(b) if so, the result thereof?

The Minister of Industry (Shri
Manubhal Shah): (a) VYes, Sir. A
representation was made by Sree
Kona Seema Development Board,
Amalapuram.

(b) A Coir Research Institute in
Alleppey and a Branch Institute at
Calcutta have been recently sanction-
ed and the Kona Seema Development
Board has been informed that the
question of starting Institutes in any
other place will be considered after
watching the progress of the Institute
already sanctioned.

Small Cement Units

*151, Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No. 1031 on the 21st
August, 1957 and state:

(a) whether Government have
since considered the suggestion for
setting up small cement units with an
annual capacity of 30,000 to 50,000
tons each; and

(b) 1f so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
scheme for setting up a small cement
producing unit with an annual capa-
city of 66,000 tons in Rajasthan has
since been approved. The question of
setting up further wunits is under
examination in consultation with the
State Governments.
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Export Promotion Committee

Shrt Jhulan Sinha:

o154, Shri Anirudh Sinha:

Shrl V. C. Shukla:
Shri Jhunjhunwala:

Will the Minister of Commerce and
Industry be pleased to state the action
taken on the recommendations of the
Export Promotion Committee?

The Minister of Commerce (Shri
Xanungo): The report of the Export
Promotion Committee is fairly com-
prehensive and the recommendations
contained therein relate some to mat-
ters of detail and others to matters of
policy. Since various other Ministries
of Government of India are also con-
cerned with some of the recommenda-
tions, it was decided to have the report
examined in consultation with the
latter. This examination is in a fairly
advanced stage at present and it is
hoped shortly to bring out a formal
resolution indicating the extent to
swhich its findings will be accepted and
acted upon by Government.
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Rartyes Mine at Ragupalle (Cuddapah)

*156. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) at what stage is the prosecution
Taunched against the owners of Bartyes
Mine at Ragupalle village, Cuddapah
for violation of the provisions of Mines
Act;
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(b) how many persons are being
prosecuted; and

(c) the amount of compensation paid
to the dependents of 11 workers killed
in the accident?

The Deputy Minister of Labour
(Shrl Abid AM): (a) Prosecutions
launched against the owners are pend-
ing.

(b) Three.

(c) The owner has agreed to pay
compensation according to the Work-
men’s Compensation Act.

Migration Certificates

*157. Shri Bimal Ghose: Will the
Prime Minister be pleased to state:

(a) the number of applications for
migration certificates pending with
the oflice of the Deputy High Com-
mussioner in Dacca;

(b) how many of these appiications
have been received since October,
1956; and

(c) if the applications have been
pending for over a month, the reasons
therefor?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) 40,597 on the
31st January, 1958.

(b) 9, 187.

(c) A majority of the pending ap-
plications were received prior to the
1st September, 1956, i.e.,, before the
revised procedure for issue of migra-
tion certificates was brought into
effect. A considerable number of
these applicants are understood to
have applied again in the revised form.
The correct position will be clear when
the card indexing of all applications
is completed.

The delay in disposal of the applica-
tions received since September, 1956
has been muinly due to incorect or
incomplete filling up of the application
forms, and failure of applicants to turn
up for interview, necessitating fur-
ther correspondence with the appli-
cants.
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Cigar Workers of North Malabar

*158. Shri Vasudevan Nalr: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have re-
ceived any memorandum regarding
the conditions of the cigar workers of
North Malabar; and

(b) if so, the action taken thereon?

The Deputy Minister of Labour
(Shri Abid AM): (a) Yes.

(b) The Government of Kerala, to
whom a reference was made, have
intimated that they have appointed a
tripartite Committee for looking into
the difficulties of the Cigar workers
and to suggest the nature and scope
of the legislation to be enacted for the
protection of workers and to organise
the industry on a sound basis
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National Industrial Development
Corporation

*160. Shrt Jhunfhunwals: Will the
Minister of Commerce and Indusiry
be pleased to refer to the reply given
to Starred Question No, 162 on the
14th November, 1957 and state:

(a) the schemes that have been
finalised by the National Industrial
Development Corporation uptil now;

(b) the names of the countries from
whom foreign collaboration has been
sought; and

(c) the terms of such collaboration?

The Minister of Industry (Shri
Manubhai Shak): (a) to (¢) Negotia-
tions for the implementation of the
different projects are still :n hand and
progress has been made in the case
of some of them; but none has reached
the complete stage of finalisation.

Small Scale Production Centre in
Punjab

*161. Sardar Igbal Singh: Will the
Minister of Commerce and Industry
be pleased to rcfer to the reply given
to Unstarred Question No 1842 on
the 18th December, 1957 and state:

(a) whether the Small Scale Pro-
duction Centre at Ludhiana (Punjab)
has started working, and

(b) 1f so, since when?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir. Due to
shortage of foreign exchange we had
to go slow on the programme of Pro-
duction Centres, which involves im-
port of machinery. The whole pro-
gramme is under review because of
the foreign exchange position and it
is too early now to say as 1o when
the Ludhiana Centre will be sanc-
tioned.

(b) Does not arise.

Manufsctare of Card-Board

*162. Shel Hem Raj: Will the Minis-
ter of Commerce ang Industry bDe
pleased W wé26r to the reply given to
Unstarred Question No. 1638 on the

.
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16th December, 19587 by the Minister
of Food and Agriculture and state the
steps Government propose to take to
pepularise the manufacture of the card
board in areas where bamboos are
found in abundance and in wild
growth?

The Minister of Industry (Shel
Manubhal Shah): The term “Card
Board” usually applies to Straw and
Mill Boards. For the manufacture of
such Boards, bamboo is not odinarily
used because of the cost of production
being uneconomic. The question of
popularising the use of bamboos for
making Card Board does not, there-
fore, arise.

Handloom Industry

Shri Tangamani:
Shri Nanjappa:

Will the Minister of Commerce and
Industry be pleased to state:

(a) to what extent the reduction in
rebate is responsible for the accumula-
tion of handloom cloth in Madras
State;

(b) whether reduction of Excise
Duty has affected the offtake of hand-
loom cloth and 1if so, to what extent;

(c) whether the attention of Gov-
ernment has been drawn to the report
that in Madras State there is an accu-
mulation of stocks worth Rs 24 crores
and that the industry is threatened
with a crisis; and

Shri 8. V. Ramaswami:
6. {

(d) what steps are proposed to meet
this crisis?

The Minister of Commerce (Shri
Kanungo): (a) The reduction in re-
bate has bheen effected from the 1st
December, 1857 only, and it is too
early to say whether if this has re-
sulted in accumulation of stocks.

{b) Statigtics of offtake of handloom
cloth since tha reduction in excise
duty or medium cloth are not yet
axallable.

te) Gevernment have seen press re-
poxty to this afiect.
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(d) The Government of Madras will
presumably indicate if any action by
the Central Government is necessary
if there is any such crisis. The Gov-
ernment of India will then consider
what action is necessary.

Naga Hostlles

Shri R. C. Majhi:

Shri Subodh Hasda:

Shri 8. C. Samanta:

hri Gajendra Prasad Sinba:
| Shri V. C, Shukla:
LSIIH D. C. Sharma:

*164.4

Shri Hem Barua:

Will the Prime Minister be pleased
to state:

(a) how many Naga hostiles have
surrendered taking advantage of the
general amnesty offered to them after
the creation of the separate Naga
Tuensang Area;

(b) how many Naga prisoners have
been released since the general
amnesty was announced;

(c) the quantity of arms surrender-
ed by them; and

(d) whether the period of amnesty
has been extended?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Hazarika): (a) 94.

(b) 271.

(c) 9 arms of various types and
some quantity of ammunition.

(d) The amnesty was at first valid
up to the 31st October, 1857. This
time-limit has since been removed
and no new date limiting the period
of amnesty has yet been fixed.

Tracters

(Shri Gajendra Praspd Sinba:
+165.{ Shri 8. M. Banerjoe:
| Sardar Igbal Singh:

Will the Minister of Conanerce andl
Industry be pleased to state:

(a) the steps taken for the manufac-
ture of tractors it Indis; and
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(b) whether any foreign country has
offered collaboration for this project?

The Minister of Industry (Shri
Maunbhai Shah): (a) and (b). One
firm has already been licensed under
the Industries (Development and Re-
gulation) Act, 1951, for the manu-
facture of agricultural tractors; a few
more applications for their manufac-
ture in collaboration with foreign firms
are under the consideration of the
Government.

Indian Experts for Ceylon

*166. Shrl Shree Narayan Das: Will
the Prime Minister be pleased to state:

(a) whether it is a fact that the
Government of India have agreed to
send two teams of experts to Ceylon,
to prepare a development programme
and to organise the public services
there;

(b) if so, composition of these teams;

(c) whether these teams have
already left for Ceylon; and

(d) how long these two teams will
take there to do the work entrusted
to them?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
‘Sadath Ali Khan); (a) No, Sir.

(b), (c¢) and (d). Do not arise

Roads in Nepal

Shri Radha Raman:
Shri Bhakt Darshan.
Shri 8, C. Samanta:
Shrl T. K. Chaudhurl:
Shri Raghunath Singh:
Shri Jaganatha Rao:
Shri L. Achaw Singh:
| Shrt Ajit Singh Sarhadi:

*187.

Will the Prime Minister be pleased
to refer to the reply given to Star-
rved Question No. 129 on the 14th
November, 1957 and state:

(a) whether the tripartite agreement
for the construction of new roads in
Nepal has been signed between India,
Nepal and U.S.A.; and
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(b) it so, the details of the agree-
ment?

The Parliamentary Secrefary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir,

(b) A statement giving detailed in-
formation is being placed on the Table
of the House. [See Appendix I, annex-
ure No. 77}. °

Border Incidents

*168. Shrl D, C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 828 on the 5th December, 1957 and
state:

(a) whether any reply has been
received from the Pakistan Govern-
ment with regard to the protest lodg-
ed with them against the intrusion of
armed men into the border village of
Jalalpur in Agartala in October, 1957;
and

(b) if so, nature thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) An interim
reply acknowledging the receipt of
the protest was received on 20th
November, 1957.

(b) Does not arise.

Integrated Heavy Machine Building
Plant in Bihar

*169. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) when the Integrated Heavy
Machine Building Plant in Bihar is
expected to be installed; and

(b) what will be the cost of this
plant and the Soviet share of invest-
ment?

The Minister of Industry (Shri
Manubhai Shah): (a) Work relating
to the preparation of a detailed pro-
ject report has been taken up; details
about the installation of the plant
will be considered after thie report is
received from M/s. Technoexport of
the U.SSR. in the middle of 1058,
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(b) Preliminary estimates of cost
are given in the earlier report of the
Soviet experts, copies of which are in
the Parliament Library. There will
be no Soviet investment in the pro-
ject; only a long term credit has been
negotiated.

Plant for Coal Mining Machinery
and Optical Glass

*170. Shri V. C. Bhukla: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether a team of Russian ex-
perts have toured some areas of Bihar
and Orissa to find out suitable sites
for the location of Coal Mining
Machinery Plant and Optical Glass
Plant;

(b) if so, whether any report has
been submitted to Government; and

(c) what are the broad features of
the report?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Regard-
ing the optical glass factory, the
Soviet expert team, which came to
prepare a preliminary report, consi-
dered a number of places for estab-
lishing the plant and recommended
the Asansol area as the most suitable,
For the coal mining machinery plant,
the first team of Soviet experts did
not consider the possible locations but
mentioned only the factors to be
borme in mind in choosing a site. The
Soviet experts, who are now in India,
are considering the suitability of dif-
ferent locations in the coal bearing
areas. In both the cases however, the
final decision about exact locations has
yet to be taken by Government.

Plastic Industry

*171. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Cashew Shell oil is
now being used as a base raw
material by the Indian Plastic
Industry; and

(b) if so, the quantity consumed
for the purpose?
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The Minister of Industry (Sbri
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Plastic Industry

*172, Shri Heda: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the total imports of finished
plastics in 1857;

(b) what raw materials consumed
by the plastic industry are manufac-
tured in India; and

(¢) what are those that are import-
ed and the quantum of total imports?

The Minister of Industry (Shri
Manubhai Shah): (a) Information is
being collected.

(b) and (c). A statement is laid on
the Table of the House. [See Appen-
dix I, annexure No. 78].
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Turmeric

*174. Shri B. S. Murthy: Wil] the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Quection Nu. 268 on the
2nd December, 1957, and state whether
Government are contemplating to send
a trade delegation to countries to
which Indian turmeric is exported?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
No such proposal 1g at present under
consideration.

Foreign Trade Board

*175. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state what special efforts
have been made so far by the Foreign
Trade Board to promote exports and
conserve foreign exchange?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The main function of the Foreign
Trade Board is to meet periodically for
the purpose of formulating recom-
mendations as to policy and plan of
action in relation to our export promo-
tion measures. A statement indicating
the important problems discussed by
the Foreign Trade Board in its periodi-
cal meetings 1s laid on the Table of
the House. [See Appendix I, annexure
No. 79].

Coftfee Powder

*176. Shrl A. K. Gepalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that there
hag been a fall in the supply of
caffee powder in the capital;
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{b) whether each purchager is
given only half-pound of coffee
powder at g time; and

(¢) it s0; the steps taken by Gov-
ernment to get more supplies?

The Minister of Commerce (Shrt
Kanungo): (a) and (b). There was a
temporary partial shortage of coffee in
New Delhi in December, 1837,

(c) Adequate supplies are now
available.
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Workers in Kayon Factories

*178. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No 8 on
the 11th November, 1957 and state

(a) whether the report of the
survey undertaken to study the
deleterious effect on the health of
workers 1n Rayon factories has since
been received;

(b) 1f so, what are the main recom-
mendations;

(c) whether the Government have
examimned the same; and

(d) the action proposed to be taken
thereon? !

The Deputy Minister of Labour
(Shri Abid Al): (a) Not yet.

{b) to (d) Do not arise
Border Incident

Shrimati Ila Palchoudhuri
«179.) Shri N. R. Munisamy:
Shri Raghunath Singh:
Shri Jaganatha Rao:
Will the Prime Minister be pleasea
to state:

(a) whether the attention of the
Gevernment of India has been drawn
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to a report appearing in the ‘Hindus-
tan Standard’ dated the 12th Janu-
ary, 1858 that a number of civihans
of village Fajjah in the Pakistan-
occupied Indian territory of Kashmur
were killed and wounded in clashes
between the people and the Pakistan
Army recently, and

(b) 1f so, the steps taken by the
Government of India m the matler?

The Parliamentary Sécretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): () Yes

(b)Y As the incident is reported to
have taken place in the area under
the 1llegal occupation of the Pakistan
Army, Government has not taken any
action on this report,

Newsprint Factory, Nepanagar

*180. Shri Jhunjhunwala: Will
the Mmister of Commerce and Induss
try be pleased to state:

(a) the output of newsprint fac-
tory in Nepanagar in 1957,

(b) whether the output 1s short of
the target;

(c) if so, the reasons thereof and
the steps Government propose to take
to increase the 2. I production;
and

(d) whether Government have
finalised their scheme to create addi-
tional capacity for the manufacture
of newsprint?

The Minister of Indusiry (Shrl
Manubhai Shah): (a) 14,645 tons

(b) No target has been fixed by
the Mills However, the rated capa-
cty of the Mills 1s 30,000 tons a
year.

(¢) Mamly due to certain readjust-
ments of the plant and to some
extent owing to breakdown in power
supply Necessary steps to overcome
these difficulties mare being under-
taken.

{d) Not yet, Bir,
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Alr Comnditioning Equipment and
Components

*181. Bhri V. P. Nayar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the wvalue of air-conditioning
equipments and their components and
accessories actually imported into
India in the year 1857; and

(b) whether Government have any
information of the profits made on
such imports by the importers?

The Deputy Minister of Commerco
and Industry (Shri Satish Chandra):
(a) A statement is laid on the Table
of the Sabha. [See Appendix I, anne-
xure No. 80.]

(b) No, Sir.
Sewing Machines

*182. Shri D, C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the steps which
are being taken to improve the
quality of sewing machines manufac-
tured in India?

The Minister of Industry (Shri
Manubhai Shah): At present, only
domestic Sewing Machines are pro-
duced in the country on a significant
scale. According to the Tariff Com-
mission Report (1954) the quality of
the indigenously produced machines
1s generally satisfactory. Further,
the following steps have been taken
to improve the quality of the sewing
machines manufactured in the orga-
nised (large scale) sector.

(i) Introduction of improved pro-
duction techniques by installing
latest type of Machine Tools.

(ii) Establishment of quality con-
trol department and installation
of laboratory equipment.

In the small scale sector, the Bmall
Industries Service Institutes are
rendering technical advice to the
units.  Further, components which
cannot be had locally in satisfactory
quality are being allowed to be im-
ported. The Government of Punjab
have also a quality marking scheme.

.
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* Indians Abroad

202, Shri 8. M. Banerjee: Will the
grlme Minister be pleased to state;

"23) the total number of Indians
abroad, country-wise;

(b) the total number of Indians
who have permanently  settled
abroad; and

(¢) the names of the countries
where they are settled?

The Parliamentary Secretary to the
Minister of External Affairs (Shrl
Sadath Ali Khan): (a) to (c). The
axact figures of Indians abroad are
not available but the following table
shows the number of people of Indian
origin in countries where they num-
ber 1,000 and over.

Name of Number of persons
country of Indian origin
Commonwealth
countries
Aden (1955) 15,817
Australia (1947) 2,500

British Honduras (1954) 2,000
Br. Guiana (1954) 2,10,000
Br. North Borneo (1954) 2,000
Canada (1955) 3,750
Ceylon (1954) (a) 9,69,726
Fiji Islands (1955) 1,60,303
Grenada 6,000
Hong Kong (1955) (a) 2,000
Jamaica (1954) 26,000
Kenya (1954) 1,27,000
Malaya (1955) (b) 7,20,013
Mauritius (1855) (d) 3,75,918
New Zealand (1952) 1,200
Nyasaland (a) (1954) 8,000
Rhodesia (Northern) (a) 3,500
Rhodesia (Southern) (a) 4,700
Sarawak (1954) 2,201
Singapore (b) (1954) 01,029
South Africa (1951) 3,65,624
St. Lucia (1954) 8,000

St. Vincent (1954) 2,000
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Name of - - |Number of persons
country of Indian origin
Commonweslth
Countries
Tanganyika (1954) 68,000
Trinidad 2,687,000
Uganda (1954) 50,000
United Kingdom (c)
Zanzibar and
Pemba (1948) 15,812
Other Foreign
Countries
Bahrein (1854) 3,000
Belgian Congo (1950) 1,227
Burma (d) 8-7 lakhs
Dutch Guiana (1955) 70,000
Ethiopia (e) (1954-55) 1,645
Indo-China (1850) 2,300
Indonesia (1952) 40,000
Italian Somaliland (1947) 1,000
Kuwait (1954) 2,500
Madagascar (1956) 14,000
Muscat (1947) 1,145
Nepal (1941) 10,441
Philippines (1954) 1,295
Portuguese East Africa 12,600
Reunion (1955)(a) 2,500
Ruanda-Urundi (1950) 1,963
Saudi Arabia (1956) 5,000
Sudan (1956) 2,000
Thailand (b) (1955) 11,235
US.A. (1955) 5,083
Some Indians have permanently

settled abroad. Detailed information
in reply to this question is, however,
not available and its collection would
take considerable time and labour as
it will be necessary to ask our Mis-
sions to obtain this information. In
some countries there are no Indian
Missions while in countries where we
have Missions, it may not be possible
for them to conduct a census on their
own. The information collected may
also not be quite reliable. In view
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of these difficulties, it is not proposed
to collect the information.

Shortage of Technical Personnel

203. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether there is a shortage of
technical personnel at present; and

(b) if so, to what extent? ’

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) Exact extent of this shortage
at present is not known. According
to estimates made recently, the re-
quirement of technical personnel
would be about 65 lakhs in the
Second Five Year Plan.

Second Five Year Plan

204. Shri S. M. Banerjee: Will the
Minister of Planning be pleased to
state:

(a) the number of projects likely
to be completed during 1958-59 under
the Second Five Year Plan; and

(b) the total amount to be spent
on each?

The Deputy Minister of Planning
(Shri 8. N. Mishra:) (a) and (b).
The State Governments and the Cen-
tral Ministries are at present engaged
in finalhising their plans for 1958-53
The information asked for will be-
come available when their detailed
plans are received This will be
after the Central and State Budgets
have been approved.

AIR. Artists

205, Shri S. M. Banerjee: Will the
Minister of Infomation and Broad-
casting be pleased to state:

(a) the total number of monthly
paid artists in various radio stations;
and

(b) their monthly wage bill?

The Minister of Information and
Broadcasting (Dr. B. Y. Keskar): (a)
Casual artists who are paid often on
a monthly basis number about 124.
The number often varies as they are-

(a) Approximate.
inot available. (d)

(b) Includes Pakistanis.
Estimated. (e) Includes Eritrea also.

(c¢) Latest figures are
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liable to be utihsed for a short
period only

(b) Approximately Rs. 20,000/-p m.
Small Scale Industries
208. Shri Harish Chandra Mathur:

Will the Minister of Commerce and
Industry be pleased to state:

t (a) what amount had been pro-
vided for and utiised m promoting
8mall Scale Industries in each of the
two years of the Second Five Year
Plan 1n the various States,

(b) what aid out of this total
amount was given by the Centre,

(c) what are the specific
from Rajasthan, and

(d) the figures of the shortfall, 1if
any”

The Deputy Minister of Commerce
and Industiries (Shri Satish Chandra):
(a) to (d) A stiatement 15 attached
{See Appendix 1, annexure No 81]
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Industrial Estates in Orisss

216. Shri Panigrahl: Will the Min-
ister of Commerce and Industry be
pleased to refer to the reply given to
Unstarred Question No. 1638 on the
13th December, 1857 and state the
progress made so far in each of the
Industrial Estates proposed to be set
up in Orissa?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Industrial Estate in Cuttack: A loan
of Rs, 1004 lakhs (1936-57: Rs. 6-54
lakhs, 1987-58: Rs. 3'3 lakhs) has so
far been sanctioned to the Govern-
ment of Orissa for the scheme for the
Industrial Estate in Cuttack, The
State Government have incurred an
expenditure of Rs. 444 lakhs upto
30-11-57. They have constructed 36
sheds. They are ready for occupation
and allotment is being made by the
State Government. Eight sheds are
under construction.

Industrwal Estate at Jharsugada: The
scheme of Industrial Estate at Jharsu-
gada has been approved and a loan
of Rs. 1:13 lakhs has been recently
sanctioned to the State Government.

Other Industrial Estates: The
schemes for Industrial Estates at Rour-
kela and Jeypure have not been re-
ceived. The scheme of Kendrapara
has been received recently and is
under sanction.

Automatic Looms

217. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the difference in price of auto-
matic looms manufactured in India
and that of an imported one;

(b) the quantity of automatic looms
imgortaed since the 1st January, 1937;
an

(¢) the expected indigenous produc-
tion during the year 1957-58 so far?

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
(a) Comparative statement of prioes
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of sutomatic looms of different makes
is as under:—

Range of
Reed space

Range of price
pecloom C. IL F.

Indigenous 40° 10 52° Rs. 3375 10 Rs. 3675

(appox.) (Ex works)

Swiss make  -do- Re. 9500 10 Rs.10100
Japanese make -do-  Rs. 3400 to Rs. 380,
U.K. make 37°5” to 60"Rs. 5000 to Rs. 6800
German make 417 to 53" Rs. 4000 t0 Rs. 4300

(b) Number of automatic looras im-
ported since 1st January 1857 to
August 1857 is 688, wvalued at
Rs, 42,76,650/-.

(c) Indigenous production of auto-
matic looms during April {o Decem-
ber 1857 was 307 Nos. Expected pro-
duction during 1857-58 is 707 Nos.

Indians in African Countries

218. Shri Ram Krishna: Will the
Prime Minister be pleased to state:

(a) the number of Indians employed
in African countries, country-wise;

(b) the occupations they follow;
and

(c) the disabilities, if any, that have
been imposed upon them in recent
years?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) The exact
number of Indians employed in Afri-
can countries is not known. The
only way of obtaining this information
is through our Missions. In some
African countries, we have no Mis-
sions and where we have, it may not
be easy for them to obtain the precise
information. In view of these diffi-
culties and because of the time and
labour involved, it is not proposed to
collect the information.

(b) Indians residing in African
countries are mainly employed in
trade and commerce professions and
in Government and private services.

(c) In' certain territories of Africa,
e.g., Portuguese East Africa, Central
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Africa etc., the digabilities are mainly
in respect of remittances to India and
entry of dependents into those terri-
tories.

Colr Industry

219, 8hri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the total number
of workers engaged in the Coir Indus-
try according to the latest informa-
tion, with break up of figures of those
employed in (i) processing husks into
fibre; (i1) making yarn; and (iii) in
mats and matting manufacture?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A statement is attached. [See Appen-
dix I, annexure No. 82.]

Coir Yarn

220. Shri V. P. Nayar: Will the
Minister of Commerce and Industry be
pleased to state:

(a) the average earnings of the
workers in the coir yarn making and
mats and mattings section of the Coir
Industry in each year after the for-
mation of the Coir Board; and

- (b) the minimum wages fixed, if
any, during the period?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement is attached.
[See Appendix I, annexure No. 83.]

Tea Consumption

221. Shri Biren Roy: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the estimated internal consum-
ption of tea for 1857-58 as compared
with 1956-57;

(b) the total actual internal con-
sumption of tea for the last five years;

(¢) whether it is a fact that rupees
one lrkh was wasted on house rent
alone before any Tea Centre could
be opened either at Bombay or at
Madras; and
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(d) the total amount of expenditure
incurred by the Tea Board in propa-
ganda in West European countries
during the last three years and the
items on which the amounts were
spent?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Internal consumption of
tea during the five years ending 1957-
58 has been estimated as follows:—

1953-54 182'2 million Ibs.
1954-55 174'6 million 1bs,
1955-56 220-9 million 1bs.
1956-57 1829 million 1lbs.
1957-58 2100 million 1lbs.

(Provisional)

(c) The buildings taken over for
housing the Tea Centres at Bombay
and Madras required extensive addi-
tions and alterations before they
could be put to use. These jobs took
time and hence the rent paid during
the period cannot be considered as
waste. The following amounts were/
have been spent as rent during the
period additions and alterations were
carried out in the buildings:—

Bombay Tea Centre—Rs. 42,000/-

Madras Tea Centre—Rs 46,200/-
upto February 1958.

(d) Information is being collected'

and will be laid on the Table of the
House.
Creche Nurses in Collieries .

Shri Barman:
222. { Shri S. C. Samanta:
{_ Shri Subodh Hansda:

Will the Minister of Labour and
Employment be pleased to state:

(a) the various grades of pay of
creche nurses in collieries in India;

(b) when the latest grades were
fixed;

(c) other emoluments and facilities
that are provided to them;

(d) whether the cases of creche
nurses were submitted to the tribunal
for consideration; and

(e) if not, the reasons therefor?
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The Deputy Minister of Labour
(_Shri Abid All): (a) In market col-
lieries Rs. 55-4-75 and in State collie-
ries Rs, 75-5-100,

(b) The above-mentioned scales
were laid down in the award of the
Al India Industrial Tribunal (Col-
liery Disputes) which was published
on 26-5-56.

(c) They are eligible for Qearness
allowance, bonus, seven paid holidays
in the year, return railway fare and
supply of uniforms and footwear at
concessional rates as provided for in
the award,

(d) Yes.
(e) Does. not arise,

Cloth Production

223. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to lay a statement on
the Table showing:

(a) the overall position of produc-
tion of cloth of various categories
during the ycar 1957;

(b) the quantity exported, consum-
ed in India and held in stock at the
end of the year; and

(c) how the prices of various cate-
gories, especially of mill made and
handloom cloth varied during the
year?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). The question apparentily
refers to Cotton Textiles. A state-
ment giving the required information
is attached. [See Appendix I, annex-
ure No. 84.]

Trade with Japan

224. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total value of Indian ex-
ports to and imports from Japan
during 1967; and

(b) what were the major items of
exports to and imports from that
country during the gaid period?
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The Deputy Minister of Commerce
snd Industry (Shrl Satish Chandrs):
{e) and (b). Statement giving requi-
wite information as far as available is
attached. [See Appendix I, annexure
No. 85,1

Slum Clearance in Orissa

225. Shri Panigrahi: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the amount allotted to Orissa
for slum clearance work under the
Second Five Year Plan; and

(b) the amount taken by the Gov-
ernment of Orissa so far from the
Central Government in this regard?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K,
Chanda) (a) A sum of Rs. 12 lakhs
has been allotted to Orissa State under
the Slum Clearance Scheme during
the Second Plan period. This includes
Rs 300 lakhs as the State’s share
of the matching subsidy.

(b) The Orissa Government have
not drawn any amount so far. A slum
clearance projcct for rehousing 30
families at Bhubaneswar has how-
ever, been sanctioned on 12th Feb-
ruary, 1958 at an approved cost of
Rs. 99,000.

Arrears of Rents

226. Shrl N. R. Munisamy: Will the
Mmuster of Works, Housing and Sup-
ply be pleased to state:

(a) the total amount of arrears of
rents to be collected in respect of all
buildings under its control in Delhi
and other places uptodate;

(b) the amount to be recovered as
such from Government servants in
Delhi and other places separately;

(c) the amount written off as ir-
recoverable in Delhi; and

(d) whether proper records are
being maintained in the prescribed
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form from the time of assessment and
recovery of rents with a view to
enable verification?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to
(d). This involves collection of infor-
mation from various places through-
out India, where residential accom-
modation is under the control of the
Estate Office and the Central Public
Works Department. This information
is being collected and will be placed
on the Table of the House.

(c) It has not been possible to fur-
nish the information asked for as the
Hon’ble Member has not indicated
the period for which the information
is required.
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Hiegal Entry of Pakistanis intd India

g9y, J Shrl Baghunath Singh:
‘ ° Shrimati Tia Palchoudburi:

Will the Prime Minlster be pleased
to state:

(a) the number of Pakistani nation-
als who crossed the Indian border
illegally during the last 3 months; and

(b) the number of those who have
been convicted?

The Parliamentary Secretary ts the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) 2655 Pakistani
nationals entered India illegally
during the period from 1st October to
31st December, 1957 excluding the
State of Assam. This figure also does
not include information in respect of
West Bengal for the month of Decem-
ber, 1957.

(b) 1291 Pakistani nationals were
convicted during the corresponding
period.

State Trading Corporation of India
(Private) Ltd.

f Shri Morarka:
#28. - shri Nathwani:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the details of the stockist com-
mission to the tune of Rs. 10,56,000
and odd paid by the State Trading
Corporation of India (Private) Limited
on cement;

(b) how these stockists have been
selected; and

(c) the actual functions they per-
form and how they differ from those
of the selling agents?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) It will not be in business {nterest
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a!thaCorpontﬂmtodlsemmm-
formation.

(b) Before the distribution of
cement was entrusted to the State
Trading Corporation the producers and
selling agents of cement had appoint-
ed their own stockists for retail dis-
tribution. They were allowed to con-
tinue to function as such after the
distribution of cement was taken over
by the Corporation.

(c¢) The function of a stockist is to
draw supplies from a selling agent to
whom he is attached and sell the same
to the public at the retail prices fixed
by the State Government concerned.
The selling agents, on the other hand,
are responsible for the overall distri-
bution of the cement produced by the
factory in respect of which they have
been appointed selling agents by the
Corporation. They acquire cement on
behalf of the Corporation and sell
it at prices fixed by Government of
India.

State Trading Corporation of Indiz
{Private) Limited

230 f Shri Morarka:
* \ Shri Nathwani:

Will the Minister of Commerge and
Industry be pleased to state:

(a) the names of the selling agents
in the State Trading Corporation: for
the imported cement;

(b) how these people were select-
ed; and

(c) the commission paid to each of
them and at what rate?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) 1. Messrs. Cement Marketing Co,,
of India (Private) Ltd., Bombay.

2. Messrs. West Bengal Cement
Importers Distributors Association
Ltd., Calcutta.

8. South India Corporation (Pri-
vate) Ltd., Cochin.

4. Shivratan G. Mohatta, Jodhpur.
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(b) The first one was handling this
commodity as agents of the Govern-
ment of India prior to the canalisa-
tion of import of cement through
State Trading Corporation and was
Jater appointed as Corporation’s sell-
ing agents. The other three were
appointed after taking into considera-
tion their past experience, standing
and financial position.

(c) It will not be in business in-
terest of the Corporation to disclose
the information.

Border Incident

Shri N. R. Munisamy:
2s1. {Shrl Vajpayee:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakis-
tan border police challenged the two
persons of the village of Kathmarian
on this side of cease-fire line and
opened fire injuring one of them on
or about the 81st December, 1957;

(b) whether the Indian border
police also returned the fire; and

(c) the action taken by the Govern-
ment of India to avoid repetition of
such incidents?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) According to
reports from local authorities an
Indian national was grazing his cattle
on Indian territory near the border
village of Kharyan on December 31,
1857 when at about 16.00 hours two
members of the Pakistan Border
Police trespassed into Indian territory
and attempted to take the Indian
national to a neighbouring Pakistan
Border Police Post for allegedly
crossing the border. The Indian
national refused and attempted to
escape whereupon the Pakistan Bor-
der Policemen fired at him and
wounded him.

(b) No, Sir.

(c) A meeting was held between
the local Military authorities on the
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1st January 1858 when the Pakistani
representative expressed his regret
and gave the assurances that there
would be no repetition of such inci-
dents in future.

The matter was also reported to the
U.N. Observers. Their report has not
yet been received.

Trade with Csechoslovakia

232. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the present posi-
tion of the import and export trade
between India and Czecholovakia?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
A statement is attached. [See
Appendix I, annexure No. 87.)

Indians in Canada

233. SBhri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) the total number of Indians in
Canada; and

(b) total number of Indians who

have acquired the citizenship of that
country?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) There were
altogether 7,964, immigrants of
Indian origin to enter Canada bet-
ween 1900 and 1857.

(b) The total number of Indians
who acquired Canadian citizenship
prior to 1952 is mot known. From

1953 to September 1957, the number
was 687.

Under the Canadian Citizenship
Act, British subjects, including peo-
ple of Indian origin, having Canadian
domicile automatically became citi-
Zens of Canada in 1947,
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Indian Rare Earths (Private) Ltd,
Bombay

236. Shrimati Parvathi Krishmam:
Will the Prime Minister be pleased to
state:

(a) whether the workers of the
Indian Rare Farths (Private) Ltd.,
Bombay, have submitted a charter of
their demands to the management of
the undertaking through their orga-
ni.ation;

(L) if so, what are their demands;
and

(c) whether any action has been
taken thereon?

The Parliamentary Sccretary to the
Minister of Fxternal Affairs (Shri
Sadath Ali Khan): (a) Yes.

(b) A copy of the charter of
demands received by the Company
fiom the Indian Rare Earths Work-
ers’ Union, Bombay, 1s placed on the
Table of the House. {[See Appendix
1, annexure No. 89.]

(c) The matter 1s pending before
the Concihation Officer (Central),
Bombay.

Bharat Sevak Samaj

237. Shri Kumbhar: Will the Minis-
ter of Planning be pleased to state:

(a) whether it is a fact that the
Planning Commission have discon-
tinued financial help to the Bharat
Sevak Samaj; and
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(b) if so, the reason thereof?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) No, Sir.

(b) Does not arise.

Employment in the Non-Agricultural
Sector

238. Pandit D. N, Tiwary: Will the
Minister of Labour and Employment
be pleased to state:

18) whether it is a fact that a pilot
scheme for collecting information on
the employment position in the non-
agricultural sector has been under-
taken by the Employment Exchanges
in Lucknow and Kanpur; and

(b) if so, whcther Government
have received any report of this
investigaiion?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes, a scheme
for the collection of Employment
Market Information has been launch-
ed vory recently in the uon-agricul-
tural sector m Lucknow and Kanpur
as part of an all-India programme.
Init1ally information will be collect-
ed in respe-t of the public sector
throughout the State of Uttar Pradesh
and in respect of the privale scctor
in Kanpur, Unnao and Hamirpur
Districts.

(b)  Not yet. Preliminary data is
being collected The first reports are
likely to be ready for release before
the end of the current year.

State Trading Corporation of India
(Private) Ltd.

239. Shri Jhunjhunwala: Will the
Minister of Commerce and Indastry
be pleased to lay a statement on the
Table giving:

(a) the details of the transactions
made by the State Trading Corpora-
tion of India (Private) Ltd., commo-
dity-wise and country-wise from July
to December, 1957; and

(b) the profits made or the losses
incurred if any in these transactions
during the above period?
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The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) A statement is attached. [See Ap-~
pendix I, annexure No. 90.]

(b) Profits and Losses will be as-
sessed only after the close of the Cor-
poration’s accounts year, on 30-6-1958.

Bicycle Factories

240. Sardar Igbal! Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the number of organised facto-
ries’ manufacturing bicycles which
are working at present and their
details State-wise;

(b) the names of States which are
advanced in so far as the manufac-
ture of bicycles 1s concerned and the
reasons therefor; and

(c) the steps taken to improve the
conditions of Bicycle Factories in
Stales which are comparatively back-
ward in this regard?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Statement ‘A’ is attached.
[See Appendix 1 annexure No. 91.]
Entreprcneurs have come forward to
establish capacities in these States,

(c) Fvery encouragrment is given
to the establishment of small scale
manufacturing units under technical
advice and puidance from the Small
Scale Industries Directorate., JAssist-
ance in the matter of plant and machi-
nery on suitable terms is also made
available in deserving cases.

Statement ‘B’ attached indicates the
position regarding Small Scale units.
[See Appendix I. annexure No 91.]

Displaced Persons in Rajasthan

241 S Sardar Igbal Singh:
* )\ Shri Shobha Ram:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) the number of displaced per-
sons from West Pakistan rehabilitated
in Rajasthan;
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. {b) the proportion of the non-agri
culturist to agriculturist displaced per-
sons;
(¢) the number of such displaced
persons who have been given com-
pensation so far;

(d) whether this compensation has
been given in cash or in kind; and

(e) the amount of
still to be paid?

compensation

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 3,73,000.

(b) The proportion of non-agricul-
turist to agriculturist displaced per-
sons is not available. However, the
number of rural and urban displaced
persons is as follows:—

Rural 1,64,000
Urban 2,09,000
(c) Upto 31st January, 1958, pay-

ment had been made to 18,877 out of
84,252 claimants.

(d) Compensation has been given
both in Cash and in kind, the break-
up of the payment made upto 3lst
January, 1958 being as under:—

(i) By Cash Rs. 2,94,35,002/-
(ii) By transfer of
property Rs 1,46,38,259/-
(iii) By adjustment of
public dues .. Rs. 1,35,24,556/-
Total . Rs. 5,75,97,817/-

(e) It is not possible to give any
precise information of the amount still
to be paid till all the cases have been
finalised.

Development of Handicrafts in Punjab
M. Sardar Igbal Singh:
* 9 Shrli D. O. Sharma:

Will the Minister of Commerce
and Industry be pleased to state:

(a) whether Government extended
any help for the development of
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Rajya Sabha
handicrafts to Punjab State in the
First Five Year Plan; and

(b) it so, how much money has been
given by the Central Government?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) A grant of Rs. 57,214 and a loan
of Rs. 1,34,800 were sanctioned to the
Government of Punjab ‘during the
period of the First Five Year Plan.

Export of Handloom Cloth

248. Shri Pangarkar: Will the Min-
ister of Commeroce and Indaustry be
pleased to state the target set for the
export of Handloom cloth during the
year 1958-59?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
No target has yet been fixed for 1958-
59 but the matter is under considera-
tion.

PAPER LAID ON THE TABLE
AMENDMENTS TO TeEA RuULEs

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table,
under sub-section (3) of Section 49
of the Tea Act, 1853, a copy of Noti-
fication No. S.RO. 301, dated the 25th
January, 1958, making certain amend-
ments to the Tea Rules, 1954. [Plac-
ed in Library. See No. LT-520/58.]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 87 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to enclose a copy of the
Indian Post Office (Amendment)
Bill, 1958, which has been passed
by the Rajya Sabha at its sitting
held on the 11th February, 1988%.
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INDIAN POST OFFICE (AMEND-
MENT) BILL
LAID ON TBE TABLE AR PASSED BY THE
RAJYA Sasua
Secretary: I lay on the Table of
the House the Indian Post Office
{(Amendment) Bill, 1958, as passed by
Rajya Sabha.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
REPORTED CLASH BETWEEN TROOPS AND
STUDENTS AT SAGAR

Shri Vajpayee (Balrampur): Under
Rule 187, I beg to call the attention of
the Minister of Defence to the follow-
ing matter of urgent public import-
ance and I request that he may make
a statement thereon:—

“The reported clash of troops of
Mahar Regiment with students at
Sagar on the 28th January, 1958”.

The Minister of Defence (Shri Kri-
shna Menon): Sir, [ wish to make a
statement on this matter. The Inter-
University Hockey Tournament was
played at Saugor University from the
20th January, 1958. On the 28th Jan-
uary there was a clash amongst the
spectators in which were involved
army personnel, of a Mahar Regiment,
the students of Saugor University and
elements of the local population, ac-
cording to all reports. Certain ver-
sions of this incident appeared in the
press; other versions have also gain-
ed currency. Army Headquarters
have also received reports from army
officers including the Commander of
the Independent Sub Area and also
a communication from the Vice-
Chancellor about the incident.
Reports have it that a few civilians
including one or more students and
some officers and men of the army
received some injuries during the
incident, but so far as we know, a
few, and these only for a short
period, were hospitalised. Others
received treatment in hospital and
were discharged,

On hearing of the incident, under
directions from the Chief of the Army
Staff, the Commander of the indepen-
dent Sub Area of Jabalpur visited
Saugor the very next day, the 29th of
January, 1858, and conducted an en-

quiry with the co-operation of the
State Civil and Police authorities and
the Vice-Chancellor of the University.
Government understand that as a
result of the prompt action thus taken
by the Army Headquarters norma-
lity prevails in the local situation.
The students are reported to have
thanked the Army Commander for
the prompt action taken and assured
him that they bore no ill will against
army personnel and, as far as they
were concerned, they regarded the
incident as closed. Each side con-
cerned appears to have apologized to
the other. The local civil authorities,
however, ordered a judicial inquiry
on the 3rd of February, the report
of which will presumably be made
to the State Government. Govern-
ment have received no report or
communication from the State Gov-
ernment as yet. So far as Govern-
ment are concerned, therefore, the¢
incident has to be regarded as sub-
judice. When, however, a report or
communication is received from the
State Government, Government will
be able and willing to make a fur-
ther statement in the House with re-
gard to this matter. In the mean-~
while, Government consider it would
be discourteous, if not improper, in
relation to the civil authorities for
Government to make any statements
on the basis of reports received from
any source whatsoever or to publish
or to give publicity to the report of
the Army Commander of the-indepen-
dent Sub Area which has already
been received by the Chief of the
Army Staff. Government are, how-
ever, glad to state that no ill-feeling
now exists as a result of the incident.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Speaker, with your permission, I
rise to make my usual weekly state-
ment on the business for this House
during the week commencing, Mon-
day, the 17th February. The follow-
ing will be the order of business:—

(1) Presentation of the Railway
Budget for 1958-59 on 17th
February.
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(2) Further discussion on the
Motion of Thanks on Presi-
dent's Address moved by Shri
Jaganatha Rao and seconded
by Shri M. L. Dwivedi. Reply
to the debate will be made by
the Prime Minister on Tues-
day, February 18, after the
Question Hour.

(8) Further consideration of the
Indian Reserve Forces
(Amendment) Bill, as passed
by Rajya Sabha.

(4) Discussion and voting of Sup-
plementary Demands for
Grants for 1957-58, presented
to this House on 11th Febru-
ary.

(5) Discussion on the Report of
the Commission of Inquiry in-
to the affairs of the Life
Insurance Corporation of
India, laid on the Table
yesterday, It is proposed to
put down this discussion on
the order paper immediately
after the Question Hour on
Wednesday, 19th February.

(8) Consideration and passing of
the Central Sales Tax
(Amendment) Bill, 1958.

Consideration of a motion for
the reference of the Mer-
chant Shipping Bill, 1958, to
a Joint Committee.

Shri Bimal Ghose (Barrackpore):
May I know whether any time limit
has been fixed for the discussion
which we are going to have on
Wednesday?

Mr. Speaker: Not yet. We will see.
I will call a meeting of the Business
Advisory Committee.

~

I

CENTRAL SALES TAX (AMEND-
MENT) BILL*

The Deputy Minister of Finance

(Shri B. R. Bhagat): I beg to move

——.‘i’t}bli-shéd in- the Gazette of Indi;TExtraordinnry, Part,

dated 14-2-58, pp. 1-2 and 3 to 218.
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for leave to introduce a Bill further
to amend the Gentral Sales Tax Act,
1856.

Mr, Speaker: The question is:
“That leave be granted to intro-

duce a Bill further to amend the
Central Sales Tax Act, 1956."

The motion was adopted

Shri B. B. Bhagat: I introduce**
the Bill. :

MERCHANT SHIPPING BILL*

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): I beg to move for leave to
introduce a Bill to amend and consoli-
date the law relating to merchant
shipping.

Mr. Speaker: The question is:

“That leave be granted to
introduce a Bill to amend and
consolidate the law relating to
merchant shipping ”

The motion was adopted.

Shri Lal Bahadur Shastri: I intro-
duce the Bill.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: The House will now
resume further discussion on the
Motion of Address by the President.
Out of 12 hours allotted for this dis-
cussion, 4 hours and 34 minutes have
already been availed of and 7 hours
and 26 minutes now remains, exclud-
ing the time to be taken by the Gov-
ernment.  The list of amendments
moved on the 13th February has
already been circulated to the hon.
Members on the same day. Shri
D. A. Katti may now continue his
speech.

Shri D, A, Katti (Chikodi): Mr.
Speaker, Sir, the conversion move-
ment of the Buddhists, instead of

II-Section 2.

*¢Introduced with the recommendation of the President.
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being discouraged, instead of being
suppressed, should be éncouraged by
our Government. Because, the Bud-
dhists are out to destroy communalism
and casteism, which our Prime Minis-
ter condemns outright and down right.
In the case of the Bhuddhists, because
they have changed their religion, there
is no change in the economic condi-
tion. They are economically as back-
ward as other Scheduled Caste people.
This change of religion has not given
them any material gain. Therefore,
I urge that all the facilities except the
political reservations which they
enjoyed as members of the Scheduled
Caste should be continued to them,
irrespective of their conversion to
Buddhism.

Let not the Constitution come in the
way, If it is imperative to amend the
Constitution, that must be done
immediately. If Government is sincere
and honest in this respect, I believe
the saving clause (4) of article 16 of
the Constitution of India will enable
the Government to make reservation
in scrvices in favour of citizens of
backward classcs, if in the opimon of
the Government it is not adequately
represented. I have not got the
Constitution here; it may kindly be
referred to.

If Government has a desire, it can
do it And I don’t think the Govern-
ment has any desire. This matter has
been discussed here for more than
three times. My friend Mr. Kamble
has raised debate on the subject by
moving a resolution. But the Gov-
ernment has not at all been moved

Whether the facilities are continued
to these people or not, the conversion
movement will go on ceaselessly. But
because of this attitude of the Gov-
ernment, the Buddhists will one day
be forced to agitate for this purpose.
Ours is a democratic Government, and
democracy as has been defined by Dr.
Ambedkar is a form and method of
Government whereby revolutionary
changes in the economic and social life
of the people are brought about with~
out blood-shed. So far as conditions
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in this country are concerned, I think
this definition of democracy is very
appropriate. More than anywhere else
in this world, in this country besides
fundamental changes in the economic
life of the people, revolutionary change
in the social life of the people is
essential. We need reconstruction of
the society, based on equality and
fraternity, which is an urgent need.
That is one of the most important
functions of a democratic government.

So far as the fundamental change in
the economic life of the people is
concerned, what is being done by the
Government is not enough. I do not
wish to enter into the details now.
But I feel that the question of a revo-
lutionary change in the social life of
the people is completely ignored in
this country. Rather than that, any
such movement is being suppressed,
as has been done in respect of Buddh-
ists.

But we must all remember that the
first condition precedent for the suc-
cessful work ng of democracy is that
there must be no glaring inequalities
in the soe'ety. There must not be a
class, which is completely suppressed
or oppressed, which has all the bur-
dens to carry, and another class which
has all the privileges. Dr. Ambedkar
once observed that such an organisa~
tion of society contains within itself
germs of bloody revolution.

The Scheduled Caste people and the
Buddh'sts are trying in their own way
to uproot these glaring social inequa=-
lities Therefore, their hands must be
strengthened by the Government.

Before I conclude, I would like to
refer to the Enquiry Committee report
on the death of Dr. Ambedkar. Some
hon. Members desired an enquiry, and
an enquiry was made. But the report
of that enquiry has not been published.
By concealing the report, by making
a statement, which was not at all con-
vincing, the Home Minister has created
grave doubts in the minds of the
people, and there is great dissatisfac-
tion prevailing among the Scheduled’
Castes and Buddhists in this country,
who are followers of Dr. Ambedkar
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and who are millions in number.
Therefore, 1 submit that the report
should be placed on the Table in order
to remove doubts from the minds of
the people. If it is not possible
1o place the report on the Table of the
House, at least, it should be given to
those who demanded an enquiry.

Shrimati Renuka Ray (Malda):
Mr. Speaker, brief and concise, the
Presidential Address yet gives an
overall picture of the things that
have been done, the difficulties that
still confront us and the ways and
means through which these are
sought to be overcome. The financial
difficulties that we have been facing
and which have been very great are
still naturally exercising our minds.
But, there is no doubt that the Gov-
ernment has been more alert in the
matter of import and export controls,
about our overall financial situation
and in following a more vigorous and
progressive taxation policy,

So far as the international situation
is concerned, I do not think there is
any rational man or woman who has
any difference of opinion regarding
our policy on this subject. But, what
does exercise our mind is that in the
implementation of national policies
our machinery is not adequate. I
am very glad that there is some men-
tion in the Presidential Address about
this matter when it speaks about the
National Development Council’s
recommendation that in the Block
areas, the operational budget should
be in the hands of the B.D.O. and that
the Block shall be the unit of deve-
lopment and planning. Here lies the
most significant thing of all to my
mind.

I feel that while our policies are
right, it is in the implementation of
policy and the machinery through
which we have to accomplish this that
we must focus our attention to a far
greater extent. Government and the
people at large are all convinced of
one thing not today, but for the last
few years—that we have had to go
in for short-term policies of giving
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food and relief wherever there has
been failure of crops, we have not
made much advance, I should say,
though I do not say there has been
no advance, in regard particularly to
small irrigation projects, though this
is much talked about. I know that it
exercises the mind of the Government.
But, I would like to know why we
cannot go further ahead.

As I have indicated our failure in
swift implementation of work as on
this front and so in other hinges on
the administrative machinery through
which we have to work, I feel that
as yet our minds do not seem to be
free from confusion about this. I do
not say that the Government has
made no changes at all. But, I do say
that in spite of repeatedly saying that
our machinery must be geared to the
needs of a welfare State and must
be changed from what was needed for
a police State, we still remain to a
large extent where we were.

In a few days, we shall be taking
up the Budget. We shall see again the
spectacle that comes year by year
viz.,, the budget lapses. This is only
one out of a large number of items
that need to be discussed. I think
everybody recognises today and
realises that as these lapses are brought
up, there is a tendency on the part of
the Government, from Ministry to
Ministry, from the Ministry to the
States, from the States down to the
man who implements on the field, to
pass on the responsibility when the
budget lapses come. Yet we do not
seem to eradicate the root of this evil.
So much energy is wasted, and so
much time has to be spent in trying
to get sanction that there is no time
for execution of work. The end of the
year comes and there is a feverish
haste. The implementation authority
who is in no way responsible or has
very little responsibility is asked to
spend money probably in a period of
three months and naturally wasteful
expenditure, to avoid which so many
checks are placed, becomes inevit-
able. Yet, we go on in the same old
way.
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1 would like to say that unless there
is some radical change made, until we
can get ‘out df this fiea of tlinging to
outivdin procedures, customs and
technicalities, departmental dnd other-
Wwise, we cannot get away fivm that.
There 18 no doubt that there is foo
much of centralised finsncial control
the spending Ministries in the
with the coneqtient resuit
that “there 1s bargaining going on.
The spen Ministries also speak in
terms of asking more than théy are
likely to get Because they think thist
this is the only way of getting someé-
thing This spectacle goes an.

The potition as regards the Centre
xoid the States 1s still worse. Iam glad
that to a great extent ths system of
matching grants hus been given wp,
whych diurmg 1938-57 slowed down
the pace of the Second Five Year
Plan in its first year All the same,
there 18 yet a very great deal that
has to be done by which we can bring
about swifter progress of work Each
separate scheme coming up from the
dastricts takes far too much time to
get sanction by the adminstrative
Ministries 1n the States and then n
the Cefitre and the Central Finance
Ministry I would say that the Central
Minustries which are the adminis-
trative oOnes should be given
greater accountmmg  responsibility
Similarly, the State Governments
should be given this money sanctione
ed and a review kept afterwards and
no irntant checks put in beforehand
There has to be a change n our out-
ok Although I do not deny that
there have been many Committees
and many Commissions which have
reported on these vital matters, yet,
1 know we do not get on with this
matter to the extent that we should
Uktil we do that, it is no use talk-
ing about swifter progress

Then, I come to the new pattern
through which we are trying to
t‘mavﬂn'c:oxn:’ these dmtcmuu of red

, 4nd that is, the autonomous
and semi-autonomouy boards the
public sector to a large extent, in
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regard to large projects and also in
some other vital matters, we have
been sejting up these boards It was

change, we do not go ahead

Then, I will speak about something
else, that i, the import and export
poticy of thé Governnent I know
that there has been a great deal of
tightening vp during the last year
which has improved matters, but
honestly I must place before the Com-
nmrerce Minister certain points Fwen
this morhing there was a question re-
garding the production of artificial
silk, and the answer given was that
goods are produced for export, Hut
any one who goes round the markets
or ships will see that the bulk of the
artificial silk produced is being utilised
m the country I; it therefore neces-
nu;y to produce so much artificial
8 9

In ipite of the restrictions, we still
see luxury goods, non-essential goods
in the shops and the market places,
end that to the laymsn appears
strange when we are following a very
stringent policy

Then ih regard to the import of
essential goods, I want to point out
in all humility that sometimes there
is s0 much delay that the very purpose
for which some very essential goods
are required is defeated 1 do not
say that it is a matter of policy, but
sometimes permission is given for irh-

¢ gootls which are not esgeniial

r ouf mahufachire while it is not
given for essential goods.

Let us take some ather polictes
which also concern the Commercé
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Ministry. I was rather amazed to hear
that there are in this countr¥ at least
five, maybe more, firms which have
bLeen given licences to manufacture
automobiles, but as yet there is not
one firm which has reached anywhere
near self-sufficiency in producing an
automobile in this country, whether
a jeep, a truck or a motor car which
we will be able to use if imports were
to be prevented because of war or any.
other reason. It is stated that seventy
per cent or even 90 per cent of the
parts are being manufactured in the
country, but if a carburettor is not
made in the country, a motor car can-
not function. And this is the kind
of thing that is going on. If in the
public sector we can have a locomotive
made entirely in the country in re-
gard to all major vital components,
why not the same obtain in the pri-
vate sector in regard to at least one
kind of motor car, even though it
may not be a picturesque-looking
one?

Take the case of Poland. Two years
ago many people went to an exhibi-
tion there and they found a particular
motor car which looked very old-
fashioned compared to the wondertul
things that are produced in America
and other places, but they bad laid
emphasis on one point that they
would have one vehicle which they
could use and in respect of which they
could be self-sufficient. Why should
that not obtain in India? Why should
we give licences to so many and yet
not have one car made here in all
these years, for which even the car-
burettor is made in this country? I
request the Commerce Minister to
look into this matter. It is a matter
uf great concern to us, and therefore
I say that so far as policy is concerned,
we have no quarrel with the over-all
policies, but we find that the difficulty
arises in the implementation of the
policies, in the matter of working them
out in detail.

Now. there are the oil refineries
about which we have come to an
agreement. This rupee company is a
good thing, but let us be warned also
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that w dealing with people whe
have Beén monopolists, who know a |
great deal more about it than we do '
ourselves. We have certain handicaps
also because in a country which be-
lieves essentially in the freedom of the
individual, where we have the private”
sector along with the public

there will be the natural tendeyey for
the private sector {o pay more and
get the best experts available. Since
we want the public sector to expand
md be a good one also, Govern-
ment must be more vigilast about
this,

I have seen some of the agreements
into whicli we have entered in earlier
years with some of the firms who have
helped us no doubf, but these agree-
ments have also led to restrictions on
our own work here. I do not want to
enter into details. It is only by a
method of trial and error that we can
learn, but we must realise that
there are many things that are still
going wrong, because ‘of which our
energies, time and labour are being
wasted and we are not able to pro-
gress as much as we could have
I am the last person to belittle the
efforts of Government. It is only
human to make some mistakes, and
mistakes are inevitable when one
is trying to go ahead, but we must
learn from them. We must keep an
open mind in these matters, and I
hope and trust that the Government
will do so.

I have not much time at my dis-
posal, and there are many other things,
which I hope to be able to bring up
when the relevant Demands for Grants
come up, but the whole thing hinges
on the kind of administrative machi-
nery that we have. We had a Bill
the other day, which has just been
enacted, regarding corruption among
public servants. That i{s necessary,
but what is more necessary than the
personnel is the machinery itself, an
overall change in the maghinery itself.
We may make mistakes, but we must
rectify them and benefit by them. If
we really want to go ahead and bring
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about changes in the economic sphere
by, which equality of oppqgmty is
ussured to all and disparity 0" wealth
dissppears, then there is only one way
in which we can do it, and that is
not only by adumbrating our policies
but having the machinery through
which we can actually implement those

poigies into reality.

Wi these words, I suport the
Motion of Thanks.

&ro_ T ga1 g (dgauw) o
weaE , W T A Ay ¥
t & o=ufa st & s wfamo §
2w ¥ wifew A w1 aEr qEe
fax fafrg frar 31 @ aF o7 4
g+t ==t o el § 66 g @
# oY Ao wERE wREA ® feafar
¥ s & wf, S Fw ggr W
wEa N gy asde gl | & i Fomn-
T ff #t ¥@ F fod e T
T I N T s afr sz &
ag g v & faar Y @ &, vow @
g@ A &1 T § g A ew Afa
T QI WA G Fear fF wemnw
el § @ ag @ Aifw wo ¥
fe oY amr & f&@ @ i
w9, vy 9 ) faamia
deamt ¥ oY surer frgwor @y
aFad &7 W | ggt 9T 9w A
Y SHREw w1 § w8
far ofY, Rz ¥ o sfear vk e
&= srifem, @ oft & o fauf
) Reds ww sfem W faw g
w1 fraet B s 3 & faR, e
% ¥ qE  TTELEd 9T o
feam Ay foely Wy -
ATEEd $— e W U ) SRl
¢ ofem agt av @ wir el
qv uw W ficarr adi § 1 amieT &
st o W off grew & ) owft
wo Wt s & wgr fF 9@ ateEr
¥ wwnier & 0w {2 wrer OwE gt W
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fead v &t aw @, Sfew Fawr
LYY, 0¥ uwE i &Y fauré gk
W fagre & aY ux uwy F f faemf
wdf g€ & 1 waeT wrov ug § oo
qeqrdt § O o @ &, < e
A T TRY § SR T TG T ey
AR B § o o swR Ry
sfy w<k 7 aghoy A gy @1 &
ag Fgm AR g fv @ Aw awml
) aga Hfeard & arg s Wfgd
a# g & fF om & o Aol wrd
4 g, 79 § ITH HATT F wTHY
sufa g & o urd Ft §1F Y dwren
g

ot gtx ma fradr (I=mam) ¢
& fer I wAw fafee @
fear sy ?

o oW gIn fag  wrd fawwy
o Afad )

TS g @ & ag W wgar TR
g fn fom o & agr Lo e
wIREE ¥ gy & a7 gf, 9 aw
FEHIR & @ 7 gy oot & oY w74-
ofgat & @ & S W S &
arft w1fe® 1 qE 1@ A A f g
¢ f wrefie & et § fomr Aifx
WA T T AW WY 9 §, e
@Y Ay woArE o W & | qgw wgw
wid § ) I ¥ T oW aeew d
s gl ¥ &g v wifgd oW
& o Rraw arn a1 5 dad fad,
awa g N " A A gt
hfrafer s W% 3o qHo Te
e qfire ¥ ag F3 § Wi SR
qifirear wfaga dx & s €x T
¥ firgy & wofig Y 3 1 wRW OW
oW WK it W e W
i A W ? @ A e ag
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aorc felt ¥ wUd W @
A wg v wrgn § fe wfsranere
v SR W A il woR
wifid 1w a3 e gl ¥
AT AR SR & A o i
N, o rw ¥ fooelt & sl ®
art # oy srery § A W W A
ot T AT FT Y §, T W gy
wigd Wi 9 ax e Friver gt
gl |

Mr. Speaker: Is it singular or

plural?

Dr. Ram Subhag Singh: I stand

corrected; it is singular.

I A A W o F N e
srfard s wifgd | W o e
g e o aew 3w ¥ ww g
¥t pr @ AW R ) W
W it § 1 Sa% eufirer & whr g
W 9T &, ¥ AW & wfw war
T Ty TR & s & fdy o
R wafiy o o o w1 Twar, N f
a7t 2w & fgg & 4 uvd fgg WY
fray wT A Wy | O =iy & e &
T Wt W W syfee v @ o
w 7 wh nfid | wikt ofx
fewelt & 27 7w ooy o v v &,
ot FTRTT Y AT 637 T o fgd
o feeeht & QX et #Y ey fear o
wifid, ot fis agi 43 83 2w d v

LUl S 3

gt o Mwr W wEew §, oy
i ¥ wd wd o gl o ¢ v
& oy srralt ¥ aut wrd @ T g Wy
ok &1 e wat ox Ut g
@, xafwd e avere N st
W A wR o AR e wywr aff
S wifgd @ 1 9w IR—qanx-RY

uﬁfmmmiﬂﬁ

gt & wk & wvew worlY, Sfiew B
w gy i & oo wrdwrfy Y oy o
& | @ v F oo e A Frfewe
sy vl W @ 1 e gl
W F A 9 gy, N @ gy Do
mht w6 s e foh Y WO WY,
w_erk ofr sy off % | W
g,

@t g TEw A wre o dare gy
Ty § 1 & e g W §—siT
q AT Y ST w7 & dwey < A of
2 v fawm € WY frare i f—ix

gt o wAfwwE 3 ¥ o gl 43

&, 9t fir wroulr arer o oY AR §, STy
w1 fealt fgaw ¥ gy b wfgw, WY
frameama N ER ) dagw
T s wrgan § fr W e
w=g ¥R QX F 9T w3 fgd | g8

. oy wo f& gw ol o e

TR T T, 9 TF U WA g,
e 7 wed il & for 8, q R
Flog i &1 o & a F s
w1 T drerar ¥ W gl § O vy
wor wtfed WX & e § e ag
wiyoy arew & ¥ wfed fe R ¥
@ @ I, g o I oW W
g w0

¥aw pefifire ds, amew e
W & AT S g S
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13 hrs,

Mr. Deputy-Speaker: Shri Brijesh.

I must remind the hon. Member that
he had given his name yesterday. I
called him, but he was not present.
He perhaps went away after some
time.

Shri Raghunath Singh (Varanasi):

1 am also present, Sir.

Mr. Deputy-Speaker: He too had

left yesterday.

Shrl Vajpayee (Balrampur): I never

expected that I would be called on
the first day,

Mr. Deputy-Speqkex; Sematimes

people who never, expect get opportu-
nities,
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Shri 8. L. 8aksena (Maharajganj): I
beg to move:

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
has failed to enunciate any imme-
diate concrete measures to stop
starvation deaths in the famine
stricken districts of Eastern Uttar-
Pradesh, particularly Gorakhpur,
Deoria and Basti.” (65).

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no proposal to include a
multi-purpose River Valley
Scheme to control the rivers
Gogra, Rapti and their tributar-
ies in the second Five Year
Plan.” (66).

(iii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no proposal to increase
the price of sugarcane to Rupees
1/12 /- per md. which will benefit
the canegrowers in their present
famine conditions.” (67).

(iv) That at the end of the motion,
the following be added, namely:—
“but regret that the Address
does not refer to the discrimina-
tion which is practised in favour
of the IN.T.U.C. by the Registrars
of Trade Unions by causing un-
necessary delay and refuse regis-
tration of non-ILN.T.U.C. Unions.”
(68).
(v) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not mention any concrete

proposals to incresse food produe-
tion by large-scale co-operative
farming.” (69).

(vi) That at the end of the motion,
the following be added, namely:w

“but regret that the Address
does not mention the principles on
which representatives of labour
on the sugar apd textile wage
boards have been selected by the
Government and does not lay
down that they:should be elected
by labour employed in these
industries.” (70).

(vii) That at the end of the motion,
the following be added, namely:—

‘“but regret that the Address
does not mention what improve-
ments are proposed to improve
condition of labour in sugar and
other industries” (71).

(viii) That at the end of the motion,
the following be added, namely:—

“but regret that no adequate
appreciation of the present situa-
tion in Kashmir and Goa is shown
in the Address.” (72).

(ix) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
makes no mention of the division
of the North Eastern Railway at
this inopportune time which will
saddle the Government with huge
unnecessary expenditure causing,
at the same time, untold hardship
to the staff.” (160).

(x) That at the end of the motion,

the following be added, namely:-—

“but regret that the Address
makes no mention of the steps
which the Government propose to
take to end corruption in the
country which is rampant in
almost every department of Gov-
ernment and public life” (161).

Mr. Deputy-Spesker: The amaend-

ments are now before the House.
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Raja Mahendra Pratap (Mathura):
Sir, I am very glad that I got this
opportunity. I have moved two
amendments to the Address of the
hon. President. Our hon. Predident
has kindly said a great deal ahout
more production. Certainly we
need more production because
we see that we have to bring
a good lot of foodgrains from
abroad Along with that, I have to
submit that there should be some
kind of birth control which our hon.
Prime Minister also recommended. 1
have said in a couple of resolutions
which have not been admitted that
people suffering from advanced TB,
lepers and people condemned ° for
murder should all be emosculated
because their children are harmful to
the nation. That would also help in
reducing the number of our popula-
tion. We have been trying in this *
direction in a spiritual way because
we have quite a lot of sadhus also
who do not lead family life and thus
they also help by not producing
children. But, in any case, I have to
submit that this is a question which
has to be seriously considered. Merely
to produce more is not enough. A few
years ago I have said that there are
countries in the world which are
veally vacant; for instance, East Africa
or a greater part of Africa and South
America. We can send out quite a
large number of people to these coun-
tries. From my own experience I
may 8lso tell you that Japan is trying
in different ways to send emigrants to

interested in this question. He always
travels to Brazil and other places, and
takes thousands and thousands ef
Japanese people to those countries. I
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think we can also send out quite a
large number of people to these lands.

In connection with Goa I have said
sotoething which may not be very
pleasant to some of my fellow-Mem-
bers. 1 feel that we speak & great deal
of a small little Goa. There are other
ways to settle this question. 1 have
suggested that we may enter into a
friendly alliance with Portugal on the
principle that we send millions of our
ml:toth:?ottucum colonies of

It we could do that there will
be no question of Goa at all; all the
Portuguese colonies of Africa will
thus belong to us, I believe .

Many years ago 1 wrote while in
Jupan that I want to make India the
centre of all religions. At thattime I
suggested that it would be a fine idea
to make Ajmer a place of pilgrimage
for all the Mussalmans, and we ask
His Holiness the Pope to make Goa
his winter capital; in summer he can
live in Rome and in winter he can
come and stay in Goa. Then we have
Bodhgaya and Brindaban ig the holiest
place of Hindu religion. Amritsar is
the holy place of the Sikhs, and we
have Adyar, the holy place for the
theosophists. We have also in Cal-
cutta the holy place of the Brahmo
Semaj. In that way we can make
India the centre of all religions. In
regard to Goa I suggest that we may
ask His Holiness the Pope to make it
his winter capital.

It is a very important question as
to how we settle this problem of
populstion. I have suggested in a few
words some remedies. We can en-
courage good sadhus—of course, not
the eovil sadhus who look different
into families with evil eyes, I mean
good sadhus—not to produce children.
We can also encourage the sick peo-
ple and people with bad characters
not to produce children. We may
also send out people to other coun-
tries where there are vacant lands.

I must say one thing here, that the
situation has changed a little. While
speaking on the Address of the Presi-
dent formerly, 1 objected to his
mmbrella. I object to that still, but
the situation has & bit changed because
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our hon, President invited me to
Rashtrapatl Bhavan and heard my
Religion of love, so that I am looking
forward that he may be converted
to our Religion of love and there may
be no more difficulty as regards these
different details about which he spoke.

Mr. Deputy-Speaker: The hon.
Member should not disclose any pri-
vate conversation that he had with the
President.

Raja Mahendra Pratap: He is not a
private person. I am also not a pri-
vate person. Therefore, everything
dealing with the hon. President is a
public thing. I hope, Sir, you will
excuse me.

Now, the most important problem
is of world peace. 1 hear many fine
speeches. They speak of troubles
created by this man or that lady. I
have just heard how our Navy should
be strong. But our friends forget that
in spite of the greatest military force
of Germany and the greatest military
force in Asia of Japan, both the coun-
tries were destroyed by military
force. I do not believe any more that
any great military force could save
our country; in fact, no country can
be saved by only military force.

And, it is a very wrong idea to
think that co-existence will help us.
As I said the other day too, these
people who speak of co-existence,
especially when the great powers
agree to co-exist, they only want
to get more time to prepare for a
more deadly war. This is what co-
existence is, and we should not be
satisfled if someone encourages us
about Panch Shila, co-existence and
in our talks ;\bout world peace. I
have said, and I must repeat, that
our hon, Prime Minister, though he
is very honest and he sincerely
speaks about world peace, is a part-
ner for world war. When our coun-
try is a part of the British Common-
wealth is tied with the United
States of America, how can we say
that we are peutral? We are not
neutral. Therefore, all these fine
speeches on world peace, co-existence
and Panch Shila are only to deceive
the poor people, or these people who
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{Shet Mahendrs Pratap.]
spesk about such things are deceiving
themselves.

Therefore, the only remady for all
such ills is World Federation, there
should be Federated World Govern-
ment. I have said about it before and
1 repeat it now: Just as Soviet Russia
bas made Communism its creed, just
as Anglo-Americans have made demo-
cracy their creed, we must make
World Federation our creed.

With our World Federation we can
fraternise with all the small or weak
States of Europe. These States, I
know from my experience, hate Rus-
sians and also the Americans. These
small States of Europe are looking
forward for some new plan, for some
new movement which could give them
real security in their own homes.

The world federation, as I have
expounded, gives complete security to
the States. What do I say in my
world federation? I1- say that
Honolulu in Hawail Islands will be
the world capital, that Australia and
New Zesland will belong to the world
capital district, that there will be five
autonomous States or provinces, conti-
nental provinces, of Asia, Europe,
Africa, North America and South
America. I say that Geneva will be
the capital of Europe. I say that in
Europe there will be three districts,
Oriental, Nordic and Latin. You see
that by this method every country in
Europe will be secure in its own place
and the oriental district, as I define
jt, with the capital at Budapest, will
separatec western Europe from Soviet
Russia,

I know that all the States of Europe
appreciate this plan and Latin
America also. 1 know it also by my
experience, a8 I was in Mexico. I
know that Latin America hate North
Americans, They hate gmericans and
call them Vankees, and they hate
Soviet Russia for the Soviet’s non-
religious or antireligious views. They
are very strong Roman Catholics.
When we will go to them and say,
“Here is a world federation, with
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unity of religions and economy of a
joint family,” they will like &t

I have worked for years on this
plan. When I say something, I say by
my own experience, as I have already
sajd, and all my friends know that I
was six times in the United States
and ten times at Moscow. So, I know
something about these countries and
their way of thinking or their pay-
chology which is very important. I
say that these Latin Americans want
some such movement which 1 present
to the world,

Ag regards our independent countries
of Asia, I think my friends also know
that I was five times in
—gix and s half years I lived there;
I was in Iran; I was in Turkey; I was
in Central Asia, travelling on horse-
back many hundreds or thousands of
miles So I say that what I say is
from my own experience. These coun-
tries hate Soviet Russia and they do
not have apy faith in American colo=
nialism. These countries will also be
pleased to fraternise with us.

Let us have a look at the world map
and see things. Supposing all the
European States are with us, suppoa-
ing all the Latin Americans are with
us, under the plan of a world federa-
tion and supposing countries from
Afghanistan to Turkey join us and
the African states join us, then, what
is left? Only, England together with
Washington and Moscow. Well, we
can force them mot to fight and we
can have world peace.

Mr. Deputy-Speaker: We should be
content with world peace, I suppose.
He may conclude.

Raja Mahendra Pratap: I shall finish
with the last point which is very
important. That is very clear: that
there should be one world state.
Only in one world state can you stap
wars between nations and give securi-
ty to every country, That is vecy
clear. 1 think even a fool can under-
stand it.



8y7  Motion on Address

Now, take religion. It is also very
Important, because, the other day we
saw how Blood was shed in Bengal
and in Punjab.

An Hon., Member: And in Ramnad.

Raja Mahendra Pratap: Why do
people fight for the ideas put into
their brains in their childhood? We
can explain to them that thege are all
ideas, religious ideas, political ideas,
and they should not fight like savages
for these ideas. This is very import-
ant. Well, I dare not take more time,
for, it will take a long time for me if
I go further with that idea.

1 say one thing more. I stand for
one Punjab, one Bengal. He is not a
Bengalee who does not stand for the
unity of Bengal, whether he is a Con-
gressman or a non-Congressman.
There is no question about it. He
must have patriotism for Bengal, one
Bengal, which has led our counfry to
freedom.

I say further that I stand for an
Aryan —Iran to Assam and Himachal
to Ceylon. I cannot explain it now.
1 have asked for a meeting of the
Parliamentary Group and I will ex-
plain that there,

Mr. Deputy-Speaker: No new points
can be taken up now. The hon,
Member’s time is up.

Raja Mahendra Pratap: One thing
more: the joint family system: this
Congress system and this Communist
system make us fight and we do not
want fight. I say that we should ac-
cept as a principle that every village
and every town will be considered a
joint family, with respect to the eld-
ers, love for children and healthy
working of the community.
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LUTIONS

THIRTEENTH REDORT
Shri Supakar (Sambalpur): I beg to

move;

‘“That this House agrees with
the Thirteenth Report of the



REBOLUTION RE: APPOINTMENT
OF A COMMITTEE TO REVIEW
THE WORKING OF BANKS FOR
THE PURPOSE OF NATIONALI-
SATION

Mr. Deputy-Speaker: The House
will now resume further discussion
on the resolution moved by Shri Ram-
eshwar Tantia on the 13th December,
1957, regarding the appointment of a
committee to review the working of
banks for the purpose of nationalisa-
tion. Out of two hours allotted for
the discussion of the resolution, one
minute has already been taken up and
one hour and 58 minutes are left for
its further discussion today. Shri
Rameshwar Tantia may continue his
speech.

Shri Rameshwar Tantia (Sikar):
Sir, on the 13th December, 1837 when
my resolution was taken up at the
last minute, you were good enough to
permit me to move the resolution be-
fore adjourning the House and sug-
gested that I might continue my speech
on the next occasion when this reso-
Iution is to be taken up.

Sir, I do not now desire to proceed
with fthe resolution. I shall, there-
fore, be grateful, if you would kind-
ly agree not to propose it to the
House.

- ot gwerw fag (Feromany) < v
o ?

Mr. Deputy-Speaker: We need not
probe into that. -
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Shri Prabhat Kar (Hooghly): He

cannot withdraw it without the per-
mission of the House.

Shri M. L. Dwivedi (Hamirpur): I
want to know whether the hon. Mem-
ber has moved it or not. I thought
he was making a speech before mov-
ing it.

Shri Surendranath Dwivedi (Ken-
drapara): The House is in possession
of the resolution.

Mr. Deputy-Spekker: It has not been
proposed to the House, The mover of
the Resolution has not concluded his
speech, He says he does not want to
proceed with it, and he has not finish-
ed his speech. There was a case only
a few days ago. An hon. Member had
moved the resolution, but he had not
concluded his speech. But thien he
was absent on the next day when it
was to be continued. In that case it
was held that he had moved it because
he had said what he had to say and
he did not turn up the next day to
continue it. But today the hon. Mem-
ber who is to continue the speech is
here, but he does not want to go on
with the speech. He says he does not
want to proceed further., In my opi-
nion, the motion has not been placed
before the House so far. But, to be on
the safer side if the House desires,
I will put it to the House whether
he has the permission to withdraw the
resolution.

Pandit Thakur Das Bhargava
(Hissar): If the Chair has been pleas-
ed to say that the resolution has not
been moved, what is there to be
withdrawn or to be put to the vote
of the House?

Mr. Deptuy-Speaker: This was my
opinion. But, as a precautionary meas-
sure, because there are some doubts..

Shri Tyagli (Dehra Dun): With a
view to clarify the procedure for fu-
ture also, I may submit that he might
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agree to the procedure that a resolu-
tion or any motion shall be deemed
to be moved only when the mover
says in 80 many words “I move”, be-
cause when you put the question, you
have to put the question in so many
words. There is a -regular set of
words for this purpose and then only
the question is supposed to be in the
possession of the House. Likewise,
any motion must be deemed to be
moved only when the mover says “I
beg to move”. He has not said so.

Mr. Deputy-Speaker: I am of that
view. 1 expressed earlier also the
view that the House comes into pos-
session of a motion when 1t has been
proposed to the House by the Chair.
Unless that is done, the House is not
in possession of that motion.

Pandit Thakur Das Bhargava: This
is your ruling and we take it as such.

Mr. Deputy-Speaker: That finishes
the matter.

Shri H. N. Mukerjee (Calcutta-Cen-
tral): This motion was actually partly
discussed, because the mover made
certain observations and then on the
adjournment of the House, this mo-
tion was put on the list for today.
That means that this House is defi-
nitely in possession of this matter. We
are discussing this matter and this
has been put on the agenda because
this mater was already in the posses-
sion of the House last time. That being
so0, the usual rule about objection to
withdrawal should prevail.

Mr. Deputy-Speaker: I have held
and I need not repeat it again that
the House would be in possession of
the motion when it has been proposed
to the House or placed before the
House by the Chair. There was no
opporturuty so far. Therefore, it is
not before the House.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): What the hon.
Member has said today is in continua-
tion of what he had said for one
minute on the previous occasion. Did

1t FERRUARY 1008 Resclution ze:

Shri Braj Raj Singh: But it is put
on the agenda paper as “Further dis-
cussion...” ete.

Mr. Deputy-Speaker: Certainly it
would be said like that, but it is not
before the House yet, unless it has
been placed before it by the Chalr, I
have now repeafed it twice.

Shri Shree Narayan Das (Dar-
bhanga): Had he not moved it...

Mr. Deputy-Speaker: There is no
use in going on repeating it. We shall
take up the next item. Shri M. L.
Dwivedi.

——

RESOLUTION RE: NATIONALISA-
TION OF PANNA DIAMOND
MINES
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Mr. Chairman: The hon. Member,
perhaps, knows that only one hour
has been allotted for this. He has
taken about 20 minutes. There are
two other hon. Members who want to
speak and the Hon, Minister has to
reply. I will request the hon. Mem-
ber to be as brief as possible.

8brl V. P. Nayar (Quilon): We have
saved about 2 hours in the other reso-
lution.
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B s o ww
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= & weafa & s foag 3y wivw
qug feqr s 1

Mr. Chairman: It is likely that the
whole thing may finishi in oné hour.
After all, there are only two other
hon. Members who want to speak and
the hon. Minister has to reply. The

hon. Member has slready taken about
22 to 23 minutes. He may just finish.
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Mr, Chairman: Resolution moved:

‘“This House is of opinion that
‘the diamond mines at Panna be
mnationalised as soon as possible”.
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Shri V. P. Nayar: The debate shows
that Parliament can discuss almost
anything from pins to daiamonds. I was
trymng to go through the book which
Shri Dwivedi very kindly gave me.
I find that his interest dates back to-
two or three years ago. In the very
book which he has given me there is
a photo in which Shri Dwivedi bim-
self appears along with Shri K. D.
Malaviya who inaugurates the 500 ton
crushing plant at Panna. There ig also-
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Shri Kulkarni about whom Shri Dwi-
vedi said a lot of things, I have been
trying to go through the report of the
Russian experts also on the Panna
Diamond mines, It is very interes-
ting to see that the techmical report
gives a lot of promise for Panna and
the surrounding regions. I remember
that in 1956, April or May the hon.
Minister Shri K. D. Malaviya himself
made a statement in this House that the
Government was thinking of nationali~
sing the Panna diamond mines. I do
not know why in these two years
Government could not take over these
mines. There may perhaps be some
reasons. I would very much like the
hon. Minister to give us the reason
why despite a statement made two
years ago, nothing tangible had been
done in the matter of acquiring the
mines. Apart from its use as a gem
or precious stone, there are a number
of industrial uses for diamonds. As
India progresses, the wuses of dia-
monds in industries arc on the in-
crease. I presume the requirements
of diamonds in industries every year
will run into several lakhs of rupees.
Today we are forced to import all
these. Centuries ago India pro-
duced almost the entire world’s out-
put of diamonds and Indian diamonds
earned famc far and wide. Today
there is necessity for us to import our
requirements of diamonds. Many of
our diamonds have created history. I
do not want to go into that.

‘What is the position today? I read
somewhere that the French traveller
Tavernier who came to India in the
17th century reported that around
Golconda which was then one of the
chief centres or probably the best
centre for diamond deals in the world
he saw about 60,000 workers in the
diamond industry. Today what is the
position? Is it because that we do not
have natural resources? The experts
report says that diamonds occur not
merely in the alluviam but also in
conglomerates. Diamond occurs only
in these two ways: alluviam or in the
side of rivers or in what are called
technically conglomerates. Fortu-
nately for us in the Panna region we
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have both. The report gives us some
details. I would like the hon. Mem-
bers to hear one or two sentences
from this report. In this region it
is found deposited upto a depth of
1000 feet. The Russian experts
expect some 55 million tons of dia-
mond rocks with a diamond content
of three million carets which would
be converted to anything from 390 to
700 million rupees—that is to say,
Rs. 40 to 70 crores. That is a small
deposit and they say that some of
the deposits in the Panna region are
even more promising. There has
been no proper geological survey of
this region, much less any accurate
mapping with an eye on diamonds.

We are digging for diamonds in the
traditional way. @ We do not have
any deep mines worth the name as
far as I know. It is well known that
diamonds occur not merely in  the
surface. We know that in Kimberley
they are working 3,500 feet deep.

An Hon, Member: Even two miles
deep.

Shri V. P. Nayar: What is the posi-
tion here? We do not go below 30 or
40 feet. Government should come for-
ward and take all steps to acquire the
area where we know that diamonds
will be available in large quantities.
The report says that in and around
Panna region, forty per cent of the
diamonds are what are called indus-
trial diamonds and sixty per cent in
some regions are the gems or precious
stones. We may wait for the latter
but what is the position «f the
industrial diamonds? How are we
going to tackle that? It may not be
a worthwhile proposition for a pri-
vate enterpreneur to waste his money
there because they do not go after
such works of national interest.

We know the Government has its
own team of geologists who can go to
the spot. They have done some little
work there. The work must be
accelerated. There is no reason why
we should not make ourselves self-
sufficient in the matter of producing
our own diamonds required for indus-
tria] purposes. It is amazing how
assurances are givem and statementy
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are made about nationalisation of
industries but after two years we have
to raise a discussion to impress wpon
the Government the extreme necessity
of getting through the project as
early as possible. When the hon.
Minister replies, I hope that he will
give ug the details as to why it has
not been possible to nationalise these
mines and how far the allegations
which Shri Dwivedi levclied against
the particular company are true. He
should also give us some idea of their
plan for prospecting for diamonds in
certain regions, especially in Andhra,
Golconda, Kurnool and other districts,
where diamonds have been found from
time immemorial either from the
surface or from the river beds. Do
they h-ve any plan for better pros-
pecting of diamonds, for drilling or
mining 1 regions where diamonds
have been known to exist for ages. 1
would very earnesily request the
hon Minister to consider whether it
is not time to have prospecting for
diamonds 1n places they are occur-
rmg We need not try new places.
Certain places, we know, can meet
a good deal of the demands in the
country. Government should under-
take the responsibility of not only
surveying those places but also pros-
pect and produce diamonds.

Wt Wew e . (g
am wrgfaa wfaar) @ awmefa @@-
7 ! @11 §] 7R A Y SaTRT Sy
A & ¥ qF AT ATAT AT & | T
SET 4% €Y 9T A 8, 9 e ¥
A FT AR |

o Ho Wo fasy . (S 7717) - W79

AT

ot s wwdg . sara o |
& Wy g1

g ot ifw g ag wrt g o
WM F T F aga § AwR @R
U & 1 ¥ RUN F ¥ ¥ qRAE WRIY
o oF f ok fF ) IFA e Fend
& qg s & f& s vo it awt
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wt STt & fis o ey ey iy
A A guARi @7
Y 7 ag O aqE Y wwfer v oy ?
W &g ¥ f ot &7 w7 i ¥ ag
R sz # gl w9 oy ! e faww
# fireft stz o s Y @ 1 WK
Tt g ¥ fog ag s At araew §,
wife 8wt gaadis goEr W
9T &% ¥ fog o oY mraerwar € 1
Tt g ara oY o & fr g O ww
AT FT TLIEH HT AT -
w9 &7 A AT &, 9% fegra X
ar age & W AR g Foagw &
Frifear T & Y w9 ¥ FEa
3 Y T gy A= A dAy R,
g mit aF aaraRfor &1 qew T8
&7 qf | §W AR H I I &7 &I
wefarEs  faar s afge
TaFT qOE 48 ¢ f@ ewr &
faaar o g &, A fagm a%
7 st faer s g @, 9w
faqa qv =wmAEv ®F ¥ wW FIAT
s A T grl & s i A
FHIATE

Tt a% 48 IMARVE RIGAT #T
19 §, T T AT § e w5
T T § | WY 6 G QAT RS
T WA T FATET | € waT § e O
T 9 & R frew ond o Ty ol
aga saret aeww & T gt 4w o A
fir® 1 e oy A e | o
& AT QT TEWeE fadide Wy i
e SARY RaT 1 age o qgf o g
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FE a8 T A @ 5 g @ v
et qfgar 1 " AR ® @ o Fg
X for aforegr avow 937 dwc A q@vfa
AT AT a7 q9aT &, W AT W
9 saEE &, WT EATd WIETC
A sqamdT §, AN g Wiael
A7 3 & fF FTHY o 1 g ot w
%1 feaform, ae 7, g A w1 AR,
17 qef= v agr A% 1 99 79 -
T FTA A T FAT AR T WA §
oY ga4 F wrar § ) a@) awner
% I F19 Er 7 777§, FE g
TR IAAT AAT TEY AT § | e
& § o AAT AT ACAIR FIH Tl §
IR FTH AT E § A7 ow faww
oA gt &, W1 amfew w8 | w0
Fdt T7 A7 A § | 39 gfeear ¥
Tq AT WAT FH TSEAETW FT, A
ST At g o

a1 {5 snfy qAmT o &, fF aar
F @ 7t e wa &, T wEe ¥ 5
g, fra & o=E Fd= ¥ w0 ofar
FACE TEAT E | qOEY 8y A ]
wfeqn arY qut gar € 1 7 fivaen =gy
& fis T I T wTRY A AT F,
W ufar Al qer gaT §, W
IqwT § WK TF ST FH #L
TR ATEAT AW § TR o0 A
2 W aghaT aoerd W dErTerd
i & w7 Oy @), fadt g€ e
T & P ST R QY W &
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qOA W |

WFrHw A 9qor & gfeorm-
ey W o 7 qr g wugE IET
& we § 1 fadtawc et agm &,
for & ol oot wgoe woe W
39aR g, 3T T w7 AR A
fear war, wfs gve B Ty
T g, fagrm v & a1d faega
WA AR § 1 g aga oy g A
& 1| oo fefegae § o wwfafar ==
FT SATHT §, IUF WIW T $7 SR
srary sfefagt Y & 1 39 F O
dfqwmras & 1 aww T8,
w7 & g # afrmr @ &
I @ W o g
FAaE S af & fF aqt a §13 F v
FET HT I T TG AE § | OF AH
& gET? AT FLAT F T IHT
F M7 B gEd T A v w9,
TN e FT sfzafa 2y 9 weF
97 e %7 faar § 1 § AR WA g
g AW & A0, FATY ATHR F 99
ITHT AT 9gT |, g7 @%AT ¢
frwwa grit &1 1 Tfomw gweEq 7
FAraT & f5 e gad I9AT IR 9
gra e #1 W fear 9, &
QT FTT WY qAG HTITH 3 AFA G |
AT 9T GATT AT AAFA $7 H1H T
& TSI K7 19O qrx { AT AW
FI 9L 9 g F, 7 Y ST Y AW
& 1 70 o F ag W e gw oy
q et 1 WY FT TEAHFIT FT
quT 7 Sy e €, § fegeama w1 ey
Hradt ¥ W sarn o frerry §
ST W IR AT F ALY AH T
R W gwd §, A g @ 3
R R F fag, d & o ow
aw TR g for i et W T
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[« srfrarw arad]
a7z w fagr §, S9 S0 &7 ¥F @ w
Wy 5 o 3% g T
Y FI, § WLAT FIH A0 W)

a1 TAee foedide ¥ at &
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W SATT WA Gy 7 | g9 qffenfs
# AT {¥o FAE TIY IJT gl aF
Fatfe grm, ag Y Era # aw @
T @ 7g &Y fF 9 Fag AR FT &
AaTfaw I7 F N qw qar ¢, aq g
ITET TEITH FX, AEH T B I
g quTIAT 7 AT 9F, W W7 5y
AR ATy e
TR AT RTE

¥R amA—at frater &1 95—
qa¥ %7 AT A ag & fv T@r &
#Y Fq1 A fem w7 | 9 g &
fager gur g &, W ¥ W E AR
agr w1 pIvEE N A § WR 3
AE HE AT 92 T § AT gAA
7z § fi AT 1 ar Ot Sl A Iy
T AT R w1 gE L EAT Afey
a7 g0 A qE A F g oA ]
i 3rfam

T et % |0, vty wgey !
F HTET TZT TGT TUARL FATE |

s ifar g ;oY avoy

st o We frrardt (@)
¥y fadew g fr o fe q@ o 2
faw vt |

awrafe sgvaw @ F7 ofr oy
wY o foa & 1 99T AT 9 &
LR

+ Panna Diamond Mines

ot ®o wio fyddy : X0 wniw §
& s ooy Ty i @y fagr iy,
e sar At ard § TR g O
HEEAT T |

% WA qoew : Ig W qEE-
ot e A o

warfa vprn : fafrta ceamad
FAET &Y e o gew 3 AT wT Ay
g, at ot gow N g & gafes dar
w¥et grm, & faar ot

st ®o Wo fguft : wfafe & &
femrfen &Y @Y fir qarr wgmar o o

ot qwraw fag : e @ A X
e w1 I AT HTE |

&t o ®ro fradt : If w7
§ ¥rw awwm g, gafog oF der
YT 37 TAT A1fEw |

Mr. Chairman: I understand that in
the Business Advisory Committee
Report also it 1s noted that the Mem-
ber subrutted that at least half an
hour moie would satisfy him, and
thereupon the Chairman told him that
it would be considered if found neces-

sary.

Shri M. L. Dwivedl: It is very neces-
sary, Sir, because there are four or
five Members who want to speak.

Mr, Chairman: That is for me to
decide.

Shrimati Ila Palchoudhuri (Naba-
dwip): There is also my Resolution,
Sir, which 1s a very important one.

aamafe wgea : ol wv awds
e | &7 age *it qrodeft By gt §
off weddy (qETmgR) ; owT ¥

0 o e & waey F o werT waw
LEC ORI e R K
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€ 1+ M N aerfe oft aw faudie 7
wrE § ag Taier § ) gaR 9 que
¥ ag W w1 & ) KT { QoA
¥ grafrae a7 & Ao o2 foar
o & wwwar § f5 3w A &1
IBT F A AT FIW TR KT ISTAT
§ o I ¥ garAy A0fR | A A
¥F 0T Y T KA WM FT AL IHCT
7 %7 7% qay afdfeafa som &F &+
aF T & | iz 3 o W uww
g w19 5T & | I o Tfw &
& foam mr A | A I Y #Y 30—
1y WA A% G frar & e
F AT T/ o T &y A faA-
& Foy few ot 1w ST Wy
fafgar ¥ aow fFdF 1 g9 a
& fam faar ) far s w1 v a®
B a7 A fgwl &1 aree &Y | WY oY
aft gl § a7 g Mgl & S A
weaf= gzt & ™F 7 99t &, 3T
M EFfFAT AT A
umar g {5 amrg Y 19 wva R
I 7 AW agAT ATl WX Aad
& TATT HT TATFS F R T TE
U 297 qrfem

M TGo "o far®t awiafy wirey,
A FATY AOFT T o wiA, Qe |
T frarar f an osimwar w0
A4 ¥ I AAvar a7 et & fR
fagar ot &7 w77 & @ & T WX
7 ST RET UL F | F@r I A ART
MATF@E TR FE & &
Tarmrg 1 gem aTmaggm g fw
T ¥aH, ¥,000 F FNT T & IFR
3 g afew WX G GE am o o A
HET Qu—30 THR & AT § 3 Y
FFT R TWE

Tz #7 o @ § f g g
HT qETA ¥ €7 A W gm0 A

14 FEBRUARY 1988

Nationalisation of  ga
Panna Diamond Mines
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M qo Wo frwrdt : wR W
dzogy WOk JEwt waw ufwerg |
a & aY & wrowy o avs ¥ fasare
femmar § o vy gifer 7 geft iR
T WY WY AW | OF fadde o §
IaET Lo MW w1 ¢faar § W SHY WY
WY qATEAT FAT § 1 A Y gt
e sfr §, ST 99 Y g9« "9
T H | T | T /W ITH FE qAT-
F9T 3T 91EA & A T W e A
SRR AT I A A AR E R AW
IYHT FAX AR qER A a9 &
£ 1 TR & ol § | UF T qEER
o T W g faar § A gEd
gl wx oAt & A ar feet A Y §
wAGAEF ATz AT g7 2 A8,
™ ged & fow §are & | Faw uw
Frargz o gwr fgur & 37 Y97 WA-
TaH ¥ faer &< a7 feqr mar 4r
I9FT | Aiw A1 afar gy dfam
SR arH! ®T 49q FoF R ¥V Afoq
o< faar g for g7 w2 +ifas | ad
® TS AT ATEAT G

Mr. Chairman: I think the matter
has been fully discussed.

st ~wwrg fag (Iort)
fads &Y fez g8 w7 & | OB AW
Y g% 7z w1 & fF st zaTy S 7
Te1 fr i age e wwan €, m®
ara Y% & | gAY Xe F &t nfea sited
o< frAre @R & syrare 7 W @
T & snar i AW == ¢ )]/,
Iy, ava€, WX DT age araret )
dfe, awrafe s, s fred ded
& shmrlt ot oot ot axg & Ty
2, & wveht W@ € AR W T WY
e anfy £ oY fe §iR wY wred §
& 91T & & 1 o AR WY awfaew
e T e g | 9 T Koo W
Doy § Taw wziE Inforr A1) Yooo
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I I R Qo g d fsoaw
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& 1 Tt v awr Frew gt &+ awr
w1 Ay & qar gefag qer § fr gt
T frpery /1 F wige § e wowe
€9 F FY 997 G { 9 & W aerear
¥ #R Famar ¥ 97w A qF W@
¥ arafa fora awdt § v oY Sq @
FIROTM AR TR A T @
et & 1 7 wowar § e vw faer
sy & oY o FoprT TR o

o Wi & rweat (st ®o o ATA-
) & s § v ooy feddy o
F1 f5 fagd qf waw< faar & &
AR e A e ¥ A @
gFT 7, ER & IramET § avae F,
HE T I Y AT & Fur fwar
T ar gz & o g 3 gd

Shri Tangamani (Madurai): May I
know whether the hon. Minister is

going to 1ender his speech in English
also?

Shri K. D. Malaviya: I will speak
in mixed language. I was just saying
that I owe an explanation to the House
as to why there was a certain
amnount of delay in the examination
and nvestigation of the entire ques-
tions that are involved in the nation-
lisation or taking over of the Diamond
Mines of Panna, and I am specially
graleful to Mr. Dwivedi, who gave
me this opportunity to do so. But 1
must state very frankly that there is
sufficient amount of misunderstading
on this matter. I will narrate some
of thc facts which are to be borne
in mind by the House.

First there is the declaration through
the Industrial Policy Resolution that
diamond shall be put in Schedule A
for minerals; that is to say, diamond
shall be one of the minerals to be con-
trolled and operated by Government
in the public sector. Soon after that,
I declared the intention of the Ggv-
ernment, or rather the proposal of
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the Government, to take over the
Panna Diamond Mines with a view
to working it and producing dia-
monds.

After that, some time has elapsed,
and I will explain just now as to why
we could not come to a decision or
rather why the actions that are desir-
ed by the Government could not
follow in quick succession.

But the more important point which
has to be borne in mind by the House
is that diamond, if worked by the
Government, will have to done by
mechanised means. Once the Panna
Diamond Syndicate is nationalised or
taken over by the Government, then
the entire production of diamonds will
be done by mechanised methods, and
a substantial number of workers, who
are today doing work manually as
seasonal workers, who come and try
their luck there on behalf of the sub-
lesses, they will have to go, because
the question of giving employment to
manusl labourers will not arise and
will not be the relevant consideration
in the matter of large scale mechanised
production of diamonds.

Let there be no confusion on this.
Once Government takes it over, then
it will be done in a big way under
mechanised system, and most of the
workers that might be producing
some little wealth here or there will
not get an opportunity to do so, except
to the extent that we ourselves re-
cognize the fact and leave certain
arcas to be done, to be organised,
under the producers’ co-operatives, so
that they might continue for some
more time in this profession, if they
are already engaged in it in a perma-
nent way.

With regard to certain facts that have
been made out, I would like to clarify
matters further. As my friend Shri
Dwivedi has pointed out rightly, there
are three main areas where diamond
was being worked or is still being
worked to a certain extent. One is
the Panna Diamond Syndicate which
theld the lease since 1888 from the
Panna Darbar. After the expiry of the

.
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lease in 1051, it was renewed for 13
years and the lease is to expire in
November, 1868. In between for two
years 1951 and 1952, the lease was not
renewed. The lease was renewed for
13 years in 1983.

Shri M. L. Dwivedi: They have
given the working of the company in
1951 and 1952. They have extracted
diamond in fhese years.

Shri K. D. Malaviya: The lease was
renewed in 1953.

Shri M. L. Dwivedi: This was sus-
pended in 1948 when the Minister was
arrested. This was in suspension for
sometime. This firm took over the
company in 1950, Since 1850-51 they
were actually working on the mines
and the figures regarding the produc-
tion of diamonds have been given by
the company itself.

Shri K, D. Malaviya: Let us not
quarrel over what happened in the-
past in 1948 or 1950 or 1851. I am
only pointing out that still for another
12 or 13 years the Panna Diamond
Syndicate hold the lease for the area
given to them by the Panna Darbar.
There is another area which has been
leased out to *the Mahalakshmi Dia-
mond Mining Company. The lease
was granted by the Charkari State and
the lease expires in 1960. I think they
are not doing anything and there is no
dispute on that. The third area was
also given by the Charkari State to
the Charkari Diamond Mining Works.
The lease expired in December, 19850,
In this area a sufficiently large num-
ber of workers have been working,
about which a complaint was made
sometime back by my friend, Mr.
Dwivedi here. Since 1950 no long-
term renewal was given to these peo-
ple: ad hoc permission to work the
mines from year to year was given to
them just for the sake of the work-
ers. This ad hoc arrangement of
year to year permission to work the
mine, but not the lease, continued up
to July 18, 1957.

Near about that period, Government
tried to examine the whole mining
policy and with a view to bring it
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under a big pattern of public sector
for such mineral ores as were brought
under Schedule A of the Industnal
Policy Resolution, there was a general
advice given to the State Government
not to renew any further arrange-
ment for such ores which came under
the Industrial Policy Resolution, Sche-
dule A Therefore, for some time
perhaps about 6 or 8 months, the ar-
rangement of this year to year per-
mussion was discontinued, which un-
doubtedly put some workers to incon-
venlence But since my attention was
drawn by my friend, Shr1 Dwived,
perhaps sometime 1n November or
December, this matter was taken up
In view of the fact fhat there may be
a little delay m making a permanent
arrangement mn the case of the mineral
ores which came under Schedule A, in
December we said that permission
muht be extended for another year
As they werc not allowed to con-
t+rne for some months undoubtedly
some workers were put to mconve-
nien e

Shri M. L Dwivedi. This fiim has
not been allowed to work No letter
has been rececived by the firm to work
the mines up to this time

Shri K. D. Malaviya: So far as the
Central Government was conceined,
we gave advice to the State Govern-
ment We cannot 1ssue the permis-
sion, 1t 1s the Statc Government who
h'd to 1ssue the permission The pro-
perty belongs to the State Government,
We gave advice 1n December, 1957
that peimission might be given for
another vear in view of the fact that
we might take some more time to
make permancnt arrangements foi
the diamond mines in those areas
But as 1 said and as was pointed out
by Shr1 Raghunath Singh, the most
relevant areca of the Panna diamond
mines was being considered for being
taken over by the Government which
would be worked 1n a big way After
that, some time had to elapse, he-
cause we wanted to complete the
technological organisation and inves-
tigation m connection with large-
scale mining of diamonds. There
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had to be some investigation yith
regard to the availatnlity of diamonds
from that area—10 square miles— and
naturally some time had to elapse
before Government could make up
their mind Although the Russian
experts gave up their advice, it would
have to be checked We found out
there was necessity for checking up
the prospecting results that we ob-
tained from that area.

I would lhke to go into the reasons.
One of the reasons pointed out by
my friend was that there was some
confusion whether some diamonds
were brought into 1t and so on I do
not know how But our own engi-
neers and geologists came to the con-
clusion that some detailed investiga-
tion was further needed to take the
risk of investing more money, say,
Rs 3 crores or Rs 4 crores We
could have very easily fixed a quan-
tum of compensation either by nego-
tiation or by legislation But the
whole question was the investigation
of the availability of diamonds and to
find out whether the area was
diamondifeious, pipe or alluvial We
have to find out the rough c¢stimate
and so on This took some further
time There was a further comphca-
tion of creating an olganisational set-
up for working these mines, because
as the House might be awaie, one of
the biggest problems of diamond min-
ing 1s to take steps by which smug-
glhing could be avoided All over the
world, wherever largé-scale diamond
mining ot diamond-mming 1n large
areas 18 taken up, smuggling 1s a very
notoriously known method and we
have to adopt special legislative
methods to check We have also to
take such organisational steps that
can reasonably assure the stoppage of
smuggling,—pilferage of diamond by
smugghng This 1s a rather diufficult
thing

I would like to draw the attentionr
of the House to certain information
given m this connection with regard
to security measures,
security measures are being enforced
policy and with a view to bring it
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on the strength of executive instruc-
tions which have no legal sanction
behind them round about Panna area.
This position appears to be rather em-
barrassing. Therefore, in order to
make permanent arrangements, it
seems necessary and absolutely essen-
tial to provide adequate protection for
the security of staff by vesting them
with the necessary legal authority.
All that had to be examined and at
the same time a final assessment of
the diamondiferous ore had also to be
made. This took us about a year and
a half,. We came to certain conclu-
sions. We thought that after, we
would go ahead rapidly. After that,
the complication of foreign exchange
arose before us. It was a question for
us to find Rs 3 or 4 crores to mecha-
nise the mines and start work imme-
diately.

16 hrs,

Now, we are giving our attention to
it and I hope that the policy of the
Government which was declared some
time ago to work the Panna diamond
mines in the public sector will be im-
plemented soon. I have not the least
doubt that what my hon. friend Shri
M L. Dwivedi has said is exactly the
policy of the Government There is
no difference between what he wants
and what we are trying to do. Of
course, there has been some time Ilapse.
1 wish I could not have taken so much
time. Perhaps, it was inevitable. As
soon as we have finally made our
arrangements with regard to the
quantum of compensation that may
have to be paid in this connection in
any way either by taking over the
whole of it or part of it or by negotia-
tions, as soon as we have settled the
whole matter, we see no dificulty now
in expediting the whole procedure of
starting this project under Govern-
ment control.

I am not sure how much diamond
will be found there. In spite of going
into all these papers and seeing the
various views that have been put
before the Government, we cannot yet
be sure that Rs. 30 or 40 crores worth
of diamonds that has been suggested
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by the Soviet experts will really be
found. There is a certain amount of
risk. But, that risk has got to be
taken We have to weigh the whole
thing. Looking to the present difi-
culties of foreign exchange, it was
natural for us to pause and see whe-
ther we were not taking an unusually
great risk. All that having been done
now, we hope we will not take much
more time and come to a decision very
soon,

With regard to not throwing the
workers out of employment, Govern-
ment is fully conscious of this neces-
sity. We have already issued advice
to the State Governments to issue
permission to such people as now to
work the diamondiferous areas as
sub-lessee of bigger people or to work
themselves or to make any arrange-
ment which may not be permanent. As
1 said, most of them are not willing
to work. Most of them are sea-
sonal workers. Those that are work-
ing in search of diamonds under
arrangement as employees of the sub-
lessees. they can continue to work
where they want We never asked
Kulkarni or the Panna Diamond
Syndicate people to stop work. They
themselves stopped it. It will be our
advice. They are welcome in the
peripheral area. In the pipe area they
have stopped work. We are carrying
on some prospecting work in the pipe
area. In the alluvial area they are
still allowed to work and they are
working. We do not mind their work-
ing on temporary permit from the
State Government concerned. In the
meantime, we hope that some final
arrangement will be made and Shri
M. L. Dwivedi and other Members of
the House could be satisfled that the
policy of the Government is going to
be implemented very soon. I see no
reason why this Resolution should be
pressed and I hope my hon. friend
Shri M. L. Dwivedi will withdraw it.
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Mr. Chairman: 1 would like to know
the view of the hon Mover of the
Resolution

Shri M L Dwivedl I will with-
draw 1t

Mr. Chairman: Does he want to
make any rcply?

Shri M. L. Dwivedi I want to say
a few words
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Mr Chairman. 1 hope the hon
Member has the leave of the House to
withdraw the Resolution

Some Hon. Members: No
Some Hon, Members: Yes

Mr, Chairman: It 13 allowed to be
withdrawn

Shri Braj Raj Singh: What hap-
pened, Sir?

Mr. Chairman. Allowed to be with-
drawn

Shri Braj Raj Singh: Without the
leave of the House?



937 Commission to inquire 1¢ FEBRUARY 1958 into Indiscipline 938

Shri V. P. Nayar: Even one voice is
snough for putting it to vote.

Mr. Chairman: I have taken the
general sense,

The Resolution was, by leave,
withdrawn.

COMMISSION TO INQUIRE INTO
INDISCIPLINE AMONG STUDENTS

Shrimati Ila Palchoudhuri (Naba-
dwip): Sir, I beg to move:

‘““This House is of opinion that
Government should immediately
appoint a high powered Commis-
sion to enquire into the causes of
the sense of frustration among the
students leading to tendencies of
indiscipline, violence and rowd-
yism and the consequential dis-
quiet prevailing in the country
and to suggest ways and means
for its removal.”

1 have brought forward this Resolu-
lion in the background of student
unrest in many places. There has
been a deplorable demonstration in
Ahmcdabad. There has been inti-
midating of teachers and invigilators.
There has been beating up and mal-
:reatment of teachers leading to what
may almost be considered as culpable
aomicide some years ago because per-
mission was refused to promote a
student who had failed. After all,
this sort of unrest creates a feeling of
lrustration amongst students. On the
sther hand, this has also happened.
There has been firing on students and
even deaths in the melee and the
lathi charge and attempt to establish
discipline.

We have student indiscipline not
only in India. There is student in-
discipline in many places in the world.
India is not the only place which is
suffering from this sort of thing from
the students. In Burma, for instance,
there has been 20 much of indiscipline
that institutions have had to be closed
down. Mr. Chew, Minister of Educa-
tion in Singapore has said that not

among students

only instifutions have had to be closed,
but students’ unions have had to be
dissolved and teachers dismissed. Not
only that. It has happened that
schools were not able to maintain
discipline unless they were helped by
the police and the administration. In
some States, public examinations have
had to be withheld because students
in an organised manncr claimed that
they must have the “freedom to copy”.
When all this is there, I think it is
time that things were probed into and
the causes found why there is so much
unrest.

To my mind, there are three causes
mainly that lead to student indisci-
pline and unrest: (1) economic con-
ditions in their homes; (2) lack of
employment after their studies are
over and also lack of personnel to
teach them and the terribly inade-
quate salary of the teachers; The
third is the dabbling of political par-
ties with students.

First I will deal with the one I have
stated first—economic conditions in
their homes. This is a question that
touches all aspects in India. Students
form the future India and their homes
form the background of the students.
In this case I will say that one of the
direct causes of economic insufficiency
is our birth rate which is 40 per
thousand. If you gompare our birth
rate, you will see that in the UK. It
is 154, U.S.A. 246, Japan 155 and
Germany 15.8. In fact, our rate is
2.5 times more than any other coun-
try of the world. So, if we want to
create economic sufficiency, I think
the first step to be taken is to bring
the means of family planning to the
rural areas and to the homes of the
students, so that what there is avail-
able may be made available to all
children in a limited family, so that
the student, at a time when his mind
should be free of all worries, is not
burdened with the idea that his
family is starving because he is al-
lowed to go to school. The only way
that can be corrected is by bringing
the aids of family planning to the
rural areas. .
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Secondly, the education of the
parents must be taken up in right
earnest. In China this has been the
practice right from the primary stages,
because the good work done in schools
is often undone at home. I think
adult education should do a great deal
in training the parents how to deal
with the children at home after they
come back from school; their activi-
ties should be properly channelised,
and guidance and help should be given
to mothers at home, and the home
environment looked after. I think if
we could do that, we would have
created the atmosphere where student
unrest and frustration would gradual-
ly see the end of its days.

Next I would say that surely some
provision must be made for hostel
accommodation for students, where
the home, one finds, lms an atmos-
phere that is most unhealthy for
study. It i1s one of the matters where
a commission would be very useful.
An assessment was made in West
Bengal as everybody knows, and the
appalling conditions prevailing were
brought to light when this assessment
was made, of disease, poverty and
malnutrition; and one must read the
statistics given to believe it. If such
an assessment is made I think a com-
mission is the only thing that can
probe into these cases and then say
whether the students’ homes and
students’ hostels can give adequate
relief to students so that at
least the greater part of their day
could be spent in surroundings that
are interesting and healthy. If a cer-
tain percentage of funds for projects
and plans needs to be diverted to this
matter, surely itshouldbedone, be-
cause what shall it profit us to have a
steel plant if we lose our youth?

The second cause is the lack of
employment after completion of their
studies and the lack of teachers to
teach them. This is very difficult be-
cause of course we have not expanded
our economy to the extent that we
can give full employment to every-
body, but i a survey is made and the

among

number of persons for each sphers is
sort out and students guided to study
on those lines, I think in the foresee-
able future we can employ those
students in those spheres they have
studied for, and we will see some
light in this great darkness.

Here 1 should certainly brin‘ to
the notice of the Government the
fact that we have so much unemploy-
ment, 5o why do we not employ more
teachers. In other countries, in more
advanced countries, the ratio of tea-
cher to student is one to ten even,
but here the teacher is faced with a
class of 200 students or even more.
How can he has contact with the
students? I would appeal that the
Centre should tske over a good part
of the burden of primary education.
Unless that is done, I do not think it
is possible for the States to give ade-
quate salary that would be really
needed to give the teacher a living
wage. I think there is already in the
Centre a scheme, placed before the
Ministry by Dr. P. S. Deshmukh, if
I am not mistaken, and I understand
it has even had the Prime Minister’s
blessings. It would need, I think,
only Rs. 25 crores, but it would en-
sure the employment of at least a
lakh of teachers every year. Their
salaries should certainly be Rs. 60
for the primary teachers, Rs. 100 for
an under-graduate and Rs. 120 to
Rs. 150 for a graduate. That would
be the minimum living wages on
which a teacher would be able to
work without worrying about his
domestic needs. If we can employ a
lakh of teachers every year, we
can employ 5 lakhs in five years, and
that is some sort of employment. I
hope the Government will look into
this and assess the conditions that can
go into making this a reality.

Thirdly is the question of the dab-
bling of political parties with students.
At the very outset I would Hke to
clarify the position, that it has always
been the practice to say that our free-
dom movement is at the root of all
evil that the students are doing at the
moment. The freedom movement and



o4t Commission to

Mabatme Gandhi have become a con-
venient peg on which to hang every-
thing bad fhat happens in the coun-
try. 1 would like to quote from the
Havijan of August 17, 1647 where
Mahatmaji himsel? has written:

“A student’s duty is to study the
various problems that require
solution. His time for action comes
after he finishes his studies. He
must eschew active politics.”

In the light of these views of Mahat-
maji, there is no reason why the free-
dom movement and Mahatmaji should
be brought into every aspect of stu-
dent indiscipline, because that is not
what Mahatmaji preached; his life it-
self was discipline and he would never
preach indiscipline.

I may say that more powers must
be given to the teachers to control
with & strong hand any political par-
ties that dabble with students, because
the teachers and the headmasters, the
authorities in schools and colleges
must have complete power to put
down any kind of political exploita-
tion of students, and Government
must support it

In students’ unions in Oxford and
Cambridge, the unions are there for
the welfare of the students, and the
student who is a briliant speaker
usually has the opportunity to mould
himself into a good speaker and put
his points across, whereas in India
what are the students’ unions? They
have become a field for collective bar-
gaining which really has nothing to
do with student welfare. That is the
kind of thing that we have to stop if
we want students to apply their minds
to what is their real work, namely
study.

On the other hand, it is also true
that if we want students to realise the
status they hold in the country, rural
institutes and rural universities must
become a thing of reality. It has re-
mained a nebulous thought; it has not
really become a reality. It is true
that the only way in which you can
solve unemployment today is by pur-
suing the village arts and crafts, the
village occupations, with more skilled
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means. That is the only way that you
can at any time abolish unemploy-
ment; there is'no other way; that is
the only way in which you can get
to do what we are planning today,
i.e., the widening of the mind in the
rural areas. So, rural universities and
rural institutes must find a place in
the scheme of things from the Centre.

Lastly, if you want political parties
not to dabble with students, the only
way you can keep away students from
political parties is by giving them
other channels of activity., Extra-
curricular activity is the only thing
that will keep the young mind and
the young body engaged. There also,
I think the Government has the wel-
come scheme of national discipline
and the NCC and the ACC. The funds
allotted for the National Discipline
Scheme 18 Rs. 50 lakhs for the Second
Five Year Plan which is really inade-
quate.

The NCC and the ACC are also
welcome measures. But in the rural
schools and colleges, it is not always
possible to have them, and there
scouting and guiding come into their
own. But the funds for these are
very little. In West Bengal, for ins-
tance, I know that the funds are some-
where in the region of Rs. 6,700 per
year for guiding and perhaps a little
more for scouting. I dare say that
it is much the same in other States
also That 1s totally inadequate.
Scouting and guirding can give the
necessary impetusfor the activity of
the students in the best way possible
because they improve their heaith,
they improve their minds, and give
them pleasure and discipline at the
same time. I hope the Centre will
come forward and increase the grants
for this purpose so that the sense of
frustration and the whole atmosphere
of indiscipline can have a thorough
change.

If we want to change the atmosphere
today, then there must be a probe
into the causes of student indiscipline
The material of young minds and
young bodies that we have in country
are lovable; they are not intrinsically
bad. It is for us to mould that mate-
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rial for a future India. It is only when
we have found out a good formula, a
workable formulas, for the salary of
teachers, it is only when the adequacy
of teachers, the amenities for students
etc. have all been placed in the right
perspective that we can hope to achie-
ve what has been prophesied in the
Old Testament in Joel:

“It shall come to pass that your
sons and daughters shall prophesy,

Your old men shall see visions,
and Your young men shall dream
dreams.”.

Sir, the old men must first see
visions before the young men can
dream dreams.

I hope Government will consider my
resolution with sympathy and I com-
mend it to the House for its support.

Mr. Chairman: Resolution moved:

“This House is of opinion that
Government should immediately
appoint a high-powered Commis-
sion to enquire into the causes of
the sense of frustration among the
students leading to tendencies of
indiscipline, violence and rowdy-
ism and the consequential disquiet
prevailing in the country and to
suggest ways and means for its
removal.”.

There is an  amendment to this
tabled by Shri Khadilkar. If he wants
to move it, he can do so.

Shri Khadilkar (Ahmednagar): I
beg to move:

“That for the original resolu-
tion, the following be substituted,
namely: —

‘In view of the prevailing sense
of frustration among the students
resulting in acts of indiscipline
and rowdyism and at times even
in acts of violence, this House is
of opinion that the Government
should take immediate steps to
provide hostel accommedation for
students in the higher classes in
schoolg and colleges, introduce

mmmm

compulsory tutorfal system in &lf
the colleges and prescribe number
of admission to colleges so that
the teaching staff could be able to
keep personal touch with the stu-
dents and thus restore healthy
academic atmosphere which is
necessary for pursuit of learn~
lng.' ” - .

Though the resolution moved by
the hon. lady Member correctly diag-
noses the symptoms of the disease, the
remedy that she has suggested is of a
conventional type in the sense that
when we are faced with a situation
we say that the best thing is to ap-
point a committee or a commission,
and when things are very bad, an inde-
pendent judicial commission and go
on. I personally feel that this is a
negative approach. Of course, I do not
say that our Education Ministry has

‘not got capable people to look into

the problem. But the point is that
particularly since the attainment of
freedom, or the end of the war, not
only in India, but as the hon. lady
Member has pointed out, all over the
world, a certain lack of discipline, in
the eves of the elders, is found among
students.

Shri Nath Pal (Rajapur): That is
a reftection on the elders.

Shri Khadilkar: We must find out
what the causes are for the lack of
discipline that we occasionally see
among the student community. We
shall have to go a bit decper into the
matter. Instead of suggesting a sym-
ptomatic remedy which quack doctors
do, let us try to remove the root
cause of the disease.

My approach to the problem is more
constructive, because the problem is
very urgent. I feel that our Educa~
tion Ministry has completely failed to
understand the implications and the
wider or longer effects of the present
state of affairs that we find in the so-
called institutions of learning, The
war has shattered completely old
values, old norms of life. And new
social values are yet to emerge and get
the social sanction. If we were to
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Jook at the present conditions——what
do we find there?! There we find
under-paid teachers; there we find
overcrowded classes; there we find
young boys from the rural areas who
have a thirst for learning have come
and they want toget more and more
knowledge, but what is doled out to
them by our Education Ministry with
all their plang and reports? We have
lot of such plans and reports. If the
hon. lady Member were to go through
all the documents published and the
schemes adumbrated by the Education
Ministry, she will find that the work
done is so much, that she will be
overwhelmed by the material at her
disposal.

Shri Nath Pai:
doctorate.

Shri Khadilkar: My point is this. It
is no use saying that political parties
are dabbling with the students’ life. I
started my political life as a student,
and I was expelled from the M. A.
class because of muy political activity.
I think many of the hon. Members
here have also started their political
life as students.

Shri Nath Pai: Most of them.

Shri Khadilkar: They must have
started their political life as students
with a little bit of seriousness for
political work as well as the social
development of this country. If they
were to confess honestly, they would
say that they have started their poli-
tical life during the student days. If
80, why should you blanie any pohitical
party? When you blame political par-
ties, you must see also what the ruling
party is doing. Let me point out an
instance.

Shri Nath Pai: That is the culprit.

Shri Khadilkar: In Madhya Pradesh,
1 know the vice-chancellor of a uni-
versity, who is a well-known agitating
politician of the ruling party. 1 do
not know what his qualifications are.
But he is a member of the local Con-
gress executive, and an aspirant for its
chairmanship; in the Congress Party,
he is a very active politician,

She would get a

among students

Let me now give you another ins-
tance, and that is the case of the Gene-
ral Secretary of the All India Congress
Committee, Shriman Narayan. I had
occasion to visit Wardha, some days
back where he was supposed to be the
principal of a college. Of course, I
know he has left the principalship.

16'26 hrs.
{Mg. SpEaksER in the Chair]

But even while he wag the principal,
he was more active in politics than in
doing his duties in the class-room or
in trying to discipline the students.
Therefore, it is no use blaming the
political parties and saying that they
are inciting and they are agitating
and, therefore, this trouble has started.

Shri Thiramala Rao (Kakinada): On
a point of order. Can the hon. Mem-
ber go about criticising a gentleman
who is not here to defend himself?

Shri Nath Pai: He is stating facts.
It is an important point.

Shri Thirumala Rao: They are not
admitted facts, but they are disputed
facts. What is the point in talking
about what Shriman Narayan has
dorle or has not done when he was the
principal of a college?

Shri V. P, Nayar (Quilon): Is it not
a fact?

Shri Khadilkar: If I am making a
statement which is not based on facts,
of course, the Minister is there to reply
and refute it.

1 was referring to the vice-chancel-
lor of the Saugor University. If you
want me to mention his name, I can
do it. But it is very familiar.

Shri Nath Pai: Every Member knows
it. So, the hon. Member need not

mention.

Shri Khadilkar: Let me tell you
how he was elected. Normally, chan-
cellors never go to the university
meetings. But because there was a
lot of opposition, the chancellor him-
self went there personally and brought
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pressure and got him elected.
It the elders are behaving in such
an indisciplined way, how can we
expect the youngsters to behave in a
disciplined manner? It has become
a fashion nowadays to go and criti-
cise the students, and everybody
going to the students' gatherings
wants to sermonise and tell them that
they have now developed a bad habat,
some sort of a disease has entered their
minds, and they are behaving in a
wayward meanner.

I would particularly like to appeal
to the elders to consider that the
students are the next generation. You
must understand them. If you have
got young sons and daughters going to
colleges and if you try to suppress
them, they revolt. You have got to
try to understand their mind, their
inclinations, their social attitudes.
These are different from what was
yours. You had been brought up in a
different atmosphere, with a different
mould altogether, with a different out-
look on life. The new generation is
coming and they are seeing sputniks.
In your early childhood days, you had
not even seen motor cars You must
understand that Your mund was
going with the bullock-cart (An hon.
Member: still going). Unfortunately.
the thinking was at the speed of the
bullock cart. There 15 a lack of un-
derstanding of social and physical
change, change in the physical scien-
ces, which is affecting the mind of
the younger generation.

Therefore, this type of attitude
‘appoint a Commission; diagnose the
disease, then publish a report and do
nothing’ is a negative attitude. The
ruling party, which is wedded to
build up a constructive way should
consider the building up of the next
generation as their primary task. The
coming generation is going to be the
builder of the nation. What have
you done for them? In the schools
and colleges you have provided, have
you gone to them with a sort of
parental approach and tried to under-

stand their problems? Do teachers do
that?

Therefore, I would make this sug-
gestion: let the teachers take the res-
ponsibility. How shall it be done? I
know from my experience that people
come to colleges from 20 or 80 miles
distance. They have no means to
settle down in an urban area. It is
all right for people to say, ‘start rural
Universities’. But today the bias is
more in favour of scientific training.
Advanced training 1s bound to be
scientific training. If you go to col-
leges and find out what is the pro-
portion between science and humani-
ties, you will find that the proportion
has radically altered; the majority of
the students want to take science
courses, they want to enter engineer-
ing institutions or medical colleges.

When we see all this, it is the duty
of Government, which is out to spend
hundreds of crores of rupees on plan-
ning and social reconstruction with
socialist 1deals, to find out who
are going to be the builders of our
socialist society in this country. But
Government have totally neglected
them. They call them ‘rowdies’. The
hon. Minister is here; modern psy-
chology tells us that this is not the
way to %ackle a problem of this
nature It 1s a very tender plant in a
changed atmosphere. You have got
to rear it up. You must make a pro-
per, under:tanding approach to the
whole prob’em

Therefore, I have suggested that it
is your duty now to introduce hostel
arrangement In every centre. Pupils
live in dungecns. We say that they
are slums. You know how students
in Bombay are living. There are two
types of students. We must under-
stand them. We talk very easily of
Oxford and Cambridge. It is un-
realistic to talk of these centres of
learning when we are considering
our problem. The standard there is
very different. Per student in the
higher colleges and inatitutions, we
spend hardly Rs. 500 and there it
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‘costs Ra. 20,000 per student. That is
the ratio of expenditure.

It we see the advertisements in
newspapers, what do we And? They
say the college iz just three miuntes’
walk from the railway station. This
is what we find at the opening season
in Bombay and elsewhere. The stu-
dents want to earn while learning.
The majority of students today do not
take to learning with a view to be-
come pandits. The scholastic approach
is lacking altogether. It is an ap-
proach dictated by life. They want
to0 earn. To earn better, they want a
degree. This is the common mau’s ap-
proach, the approach of the majority
of students to education. Therefore,
it is no use talking of Oxford and
Cambridge.

Shrimati Ila Palchoudhuri: May I
interrupt for a moment and clarify a
point?

Shri Khadilkar: Every Chancellor
repeats this slogan parrot-like, be-
cause many of them are brought up
in that old world atmosphere.

I would very humbly submit that
along with proper hostel accommoda-
tion, there should be tutorial system
introduced in colleges, limiting the
number. I know this from my own
experience. I was educated in the
Fergusson College, a well known
institution. Hardly a thousand stu-
dents were there and we used to say
that our college had got the highest
number of students. Now, the num-
ber has gone—the buildings are the
same and, the staff has not increased
proportionately for lack of finance-—
to more than three thousand pupils.
So the question of admission is very
important.

In citieg like Delhi, we have graded
schools. Then again, rich people send
their children either to Mussoorie or
to Dehra Dun, but the common people,
who come from rural areas, have got
to look to education not only from
the point of view of learning but as
a means to earn their bread. The
present arrangement, unfortunately,
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creates a lot of misfits because there
is no planning in education to see that
after education they are properly fit-
ted into the process of reconstructien
and properly employed. That is com-
pletely lacking.

I know that already at Aligarh
there is hostel accommodation. Make

it compulsory for students at every
college centre.

Shri V. P. Nayar: It is abominable;
he ought to see it.

Shri Khadilkar: I have not seen it.

But I know that there is something
at least.

Shri V. P. Nayar:
something.

Worse than

Shri Khadilkar: Then there is the
question of the tutorial system. As
you know, in other countries examina-
tion has less significance. There, they
watch very closely how the student
works during the year. Here after a
year’s teaching—whatever teaching is
given in the classroom-—the student is
to be examined in three days. Some-
times, if there is a viva voce, he will
be disposed of in twenty or thirty
minutes.

I would suggest that the method of
examination a&lso must be changed.
You stamp the tender mind with fail-
ure at the early stage. Instead of
stamping him with failure, if you alter
the system of examination, I am cer-
tain you will have a better product.
He will be properly guided according
to his aptitude and then selection will
take place, as to whether he is fit for
engineering, for medical course, for
humanities or for some other technical
or non-technical job. Unfortunately,
this sort of planning by the Educa-
tion Mmistry is completely lacking.
Instead they try to produce different
types of literature, brochures and
other documents and do tremendous
work m that process.

In conclusion, I would again appeal
to the hon. lady Member to make a
constructive approach, ingtead of
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wanting the appointment of a Com-
mission, by accepting my substitute
Resolution. I would also appeal to
the Minister to look, as the hon. lady
Member said, with a little more vision.
Do not go with the bullock-cart in an
age of sputniks,

Shrimati Ila Palchoudhuri: May I
clarify a point?

Mr. Speaker: Let me place the
substitute Resolution before the House.

Amendment moved:

That for the original Resolution, the
following be substituted, namely:—

“In view of the prevailing sense
of frustration among the students
resulting in acts of indiscipline
and rowdyism and at times even
in acts of violence, this House is
of opinion that the Government
should take immediate steps to
provide hostel accommodation for
students in the higher classes in
schools and colleges, introduce
compulsory tutorial system in all
the colleges and prescribe number
of admission to colleges so that
the teaching staff could be able to
keep personal touch with the stu-
dents and thus restore healthy
academic atmosphere which is
necessary for pursuit of learning”.

Shrimati Ila Palchoudhuri: The
hon, Member opposite just now said
that I compared our standard with
that of Oxford and Cambridge. I did
not do so. All that I said was that
the students’ unions of Oxford and
Cambridge were utilised for intellec~
tual pursuits, whereas the student
unions in India are rather the oppo-
site and are used as political forums.

Shri D. C. Sharma (Gurdaspur):
Mr. Speaker, Sir, the two speakers
who have preceded me have practi-
cally made a plea for the overhauling
of our educational system. I do not

want to cover that ground. I wan$
to restrict myself to the four cornérs
of this resolution and the amendment
which has been proposed.

It is said that our students show
tendencies’ of indiscipline, violence,
rowdyism and there is censequent
disquiet prevailing in the country. I
think it has become a habit with some
of us to highlight some of these as-
pects of youthful behaviour of stu-
dents in our country. I do not see
any reason why we should single out
young students as examples of indis-
cipline, violence and rowdyism and all
that. I would ask every friend of

, mine, whether in the House or out-

side the House, to put his or her hand
on the heart and ask himself or her-
self whether we grown-ups who have
outlived the student stage are not
guilty of these things. I think we,
who are older than these students in
age, who are more experienced and
who have a greater idea of going¢ on
of this world are guilty of indiscipline,
violence and rowdyism to a much
greater extent than the students.
Therefore, I think this high-powered
commission is needed to go into the
behaviour of the grown-ups rather
than the students.

I have some experience of the stu-
dents and I would say that the faults
which are laid at the doors of the
students are magnified and are exag-
gerated out of all proportion. I would
say that our students are not to be
tarred with this kind of brush. It
has been said that in Oxford this thing
happens; or in Cambridge that thing
happens. I do not want to institute
any comparison between the students
of India and of Oxford or Cambridge
or any other country.

I am reminded of a story about a
young Oxford or Cambridge student—
I do not remember to which Univer-
sity he belonged, but certainly he be-
longed to one of those Universities.
His father came, and he showed him
round the place; told him, “This is
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my college; this is my hostel’ and all
that. Then, when he came to the room
of the Principal, he took a stone and
threw it at the window of the resi-
dence of the Principal. This isa well-
known story. I do not say that al)
Oxford student behave like that.
But, I would say that it would not do
us good to hold up before our stu-
dents always examples of Oxford or
Cambridge or Harvard or Princeton
or other Universities.

1 would say that no high-powered
commission is needed to go into causes
of frustration of our students, I think
& wave of frustration is passing all
over the world. It is passing over all
sections of society. It is engulfing all
the strata of population in every
country of the world. And if stu-
dents have that sense of frustration, I
do not see any reason why any Com-~
mission should be appointed.

The hon. Member who moved this
resolution gave the economic and other
causes. But, there was one big cause
which was not given. And, that is
the psychological cause. Our students
pass through a period which is known
as the period of adolescence; and some
of the things of which our students
are thought to be guilty in the wrong
sense of the word are those which
stem from that stage of life which is
called adolescence. I think that the
stage of adolescence is something
which is to be found all over the
world and the students are there.

Sometime back I read an essay of
Lord Bertrand Russel on ‘Cynicism’
and in that he said that the young
men all over the world are passing
through a wave of cynicism. He parti-
cularly pointed out that the young
men of India are not a prey to that
cynicism., What was the reason for
that? The reason was that at that
time our students were oonsecrated
or dedicated to certain ideals. It was
the ideal of freedom for which our
students were fighting at that time.
Lord Bertrand Russel thought that the
students of India scored over the
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students of other countries in that thay
had a very constructive ideal.

It we want to do all these things
of course, hostels are necessary. The
tutorial system is necessary. I would
say that the ratio of teacher to students
should improve; I would also say that
the students should have more oppor-
tunities for employment. I read only
this morning that U.S.A, has a large
number of unemployed people. Al
these things are there.

But, what our young men in India
need at this time is constructive ideals,
inspiring ideals and stimulating ideals.
At one time, they had the ideal of
gaining freedom for the country. I
blame myself for that—I blame the
teachers of India for that. Somehow
or other, after we had attained free-
dom, we have not been able to imbue
them with the spirit of building up a
greater India, a finer India and a better
India than we had when the British
were here. We have not been able to
enthuse over this idea.

I think the ideal to be placed be-
fore young men and women of our
country it not the prerogative of
teachers only. What do you think of
the teachers of these denominational
schools, of what you may call coaching
academies? The textbooks are those
which were written at a time when
India was a subject country; they
smack of the eighteenth century. My
friend was talking about the bullock-
cart age. He was right. Our text-
books have the old flavour of a world
that has ceased to exist.

I would say that if we want that
our young men should have a proper
perspective towards our national pro-
blems and should eschew all these
harmful things, we should try to give
them some vision of what we are do-
ing. For instance, there is the scout

movement. There is our National
Discipline Scheme. The Ministry of
Education has the Youth Welfare

Movement and I think it has branches
all over the country, in the Univer-
sities,



955 Commission to inquire 14 FEBRUARY 1088 into Indisvipline 956

{Shri D. C. Sharma)

The University to which I have the
honour to belong is going to have a
branch of the youth welfare move-
ment. All these things are there. But
the difficulty is this. We are not
making right and proper use of these
agencies which are there for building
the correct outlook of the students.
It you want to have hostels and all
that, it is only tinkering with the
problem. The whole educational sys-
tem has got to be overhauled but we
have not got to appoint a Commission
for that. We have already got what
we call basic education system. Given
the right kind of finance, right kind
of teachers and the right kind of
atmosphere, if our Ministries at the
Centre and the State level implement
the basic education system and bring
that into being with vigour, drive and
enthusiasm, most of the ills which are
attributed to the students would cease
to exist.

I do not want to talk in terms of
this religion or that religion. The
British theory has been that citizen-
gship can be taught in an indirect
manner. I do not know what the
theory is now. At one time they said
that all these things should be given
to the students in an indirect manner.
It you want that our students should,
as the hon. Mover said, become assets
of our country and be able to trans-
late into action the dreams and visions
of the people, some kind of character
education, education for character
building, should be given to them. I
do not say you can give them educa-
tion which will make them good
Hindus or Sikhs or Christians or
Musalmans. I do not say that. That
is the function of their homes. They
should get such education in their
homes. So far as character building
is concerned, we must give them
those fundamentals of decency, those
fundamental values of civilisation and
good life in the schools and colleges.
These are necessary for building up
our nation and our country.

I think it is not necessary to appoint
8 commission. All that the Commis-

wmong studente

sion ought to do has been dane al-
ready by the hon. Mover and the
person who proposed the amendment.
They have given the reasons. The
remedy has to be found. They have
suggested some remedies. The remedy
les in this. We must give a new
turn and a new direction to our edu-
cational system. We must think that
education does not mean only the
passing of examinations and prepar-
g students for administrative or
technical services. Education is not
only for a degree or diploma or even
employment.  Education is for life.
We want life, more and more of life
in the context of free India, of an
India that is being built. That can be
done only if our universities and the
Ministries at the Centre and the States
take it into their heads to implement
the scheme of basic education. With
that I am sure the problem will be
solved.

Dr. K. B. Menon (Badagara): Mr.
Speaker, the subjegt matter of the
Resolution—frustration among school
boys and the consequent indiscipline,
violance and rowdysm among them—
is to me more a sympiom than a
disease. Little boys in elementary
schools and adolescent youths in high
schools and colleges are just like poli-
ticians—they are weather-cocks who
are sensitive and reflect every shift
from the normalcy in their environ-
ments. If these boys and girls who
go to schools feel frustrated or behave
in an indisciplined manner. the cause
for it is to be sought in the institu-
tions in which they grow up, namely,
the family, home and the school. We
should, therefore, direct our attention
more to setting right the conditions
under which they grow rather than
to frustration or indiscipline which
they exhibit while they are in these
institutions.

I concede there is frustration but I
do not feel that indiscipline is so
rampant as to demand an enquiry. I
am of course speaking from my ex-
perience of students in schools in the
south; my experience is restricted
more or less to that area. There are
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fsolated instances of indiscipline in
schools but if we speak of indiscipline
in general as the speaker who pre-
ceded me pointed out, the malady is
not restricted to school children. It is
more or less a national one, It is
nothing surpnising for a nation that
has come out from serfdom and found
freedom. That kind of indiscipline is
natural; in any society of that type,
there is bound to be more insistence
on rights than acceptance of responsi-
bility. Consequently, there will be a
certain amount of indiscipline but that
indiscipline will cornect itself in course
of time. We may help in the correc-
tion of that indiscipline through a
system of education that is suited for
democracy. We have not that today
but we may try to evolve it in course
of time.

Frustration is the result of restric-
tions imposed upon the free growth,

among students
development and expression. What
the child needs and seeks is a healthy
home and a happy school where it
may grow and develop and find ex-
pression. We do not provide either
90 per cent or-even more than that
of our homes are very poor and are
not in a position to afford an en-
viornment where a child may grow
properly. 90 or even 99 per cent of
our mothers are uneducated in the
modern sense and are incapable of
training a child in the modern world
to meet the conditions of competition
that the child faces today.

Mr. Speaker: The hon. Member
may continue the next day.

11 hrs,

The Lok Sabha then adjourned ill
Eleven of the Clock on Monday, the
17th February, 1958.
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235. Displaced Persons’ Cla- Government, i.epslmve and
ims in Indore Division 823-24 other Busmeu for the week
236. lndﬂn Rare Barths (Pri- commencing the 17th Febru-
vate) Lid. (Bombay) 824 ary, 1958
237. Bharat Scvak Samaj 824-25 BILLS INTRODUCED
238. Bmployment in  the The iollowmg Bnlls were
on-Agncultuul Sec- introduced .
. 825 (1) The Ccntrll s:lzs
239. snte Tndins Cotpon- Tax (Amendment) Bill
tion of India (Prhme) (2) The Merchant Ship-
1. 825-26 ping Bill

“ye

826
826-27
827-28

828

828

829

829-30

831-31

831-32
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MOTION ON QDDRBSS
BY THE PRESIDENT .

Purther discussion on the

President, and the amendments
thereto continued The dis-
cussion was not concluded .

REPORT OF COMMITTEE

ONPRIVATE MEMBERS’

BILLS AND RESOLU-
TION ADOPTED

Tharteenth  Report was
adopted .

PRIVATE MEMBERS’
RESOLUTION NOT
PROPOSED

On 3 request made by
Shn Ramelhwar Tantia the
Chair did nct propose to the
House the Resolution re
sppomtment of a committee
0 review wnrkmx of Ranks
for the purpose of Nationaliza-
tion mved by the member
on the 13th Decr mber, 1957

Dany crsr

832-=02

89293

893—96

964

PRIVATE MEMBERS' RB-
SOLUTION WITHDRAWN 3964~937

e SR:‘"&L Dwivedi moved

on -
e aion, T fanio o
motsd” Mines After discuss-

jorr the Resolution was with-
drawn by leave of the House

PR!VATB MFMBFRS' RE-
SOLUTIO! UNDER
CONSIDERATION

Shrumats Ila Psichoudhry
moved the Resslution tesg-
:fnt‘be sopowntment of &

on to enquire into -
duscipline among students
The discussion was not con-
cluded

AGENDA FOR MONDAY,
wTH FEBRUARY, 1958

Further dascussion on the
Motion on sddress bv the Presi-
deut and Pressntation of the
Railway Budget

93758



